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"FORM NO. 4
(See Rule 42)

In The Central Administrative Tribunal
GUWAHAT[ BENCH : GUWAHATI

ORDER SHEET
APPLICATION NO. 3/ 0G0  OFie
Appkcam(s) //u K@'ﬁ\/ W A ' Am/ @’Z@
Respondeut(s) /’\/(_/L,O(?v g 'g‘tg R/ ¢ ) .

Advocate for Applicant(s) /Qﬁ» [ K’ /3/9(&@9&@(7//&/
e e Q N Dao .

<%,  Advocate for Respondent(s)
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" Notes of the Registry Date - [.. Order of the Tribunal
Cinie aproacatien 1 B 18.4.200¢( . Heard Mr G.N.Das,learned counsel for
‘nf“...'t.._ .;\',"‘f .._':Eg . ;nA; B .
e ”V :,fn temd; the applicants and Mr A.Deb Roy, learned
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od Vide Sr.C.G.S.C for the respcndents.
Looe e
e iﬂ PRAPENE ﬁ(??frﬁ@ 104 applicants have apprcached this
o Tribunal by this application with a
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V1 prayer to allow them to join in this'
,\O(\\;\\ i _ single application under the provision
of Rule 4(5)(a) of the Central Adminis-
trative Tribunal(Procedure) Rules 1987.

AY - Y - Qoo : Permission is granted.
' Application is admitted. Issue notice-
\NO\"C"' proapuseec] ‘ on the respondents.
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ment and further orders.
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0.4.No0.133/2000 @

" ¥
» .
(\/ Notes of the Registry Date Order of the Tribunal
\ 19.5.00 No written statement has been
"filed. One month time allowed to the
| .respondents for filing of ' written
) N »statement, Let the case be listed on
- 23.6.00 for further orders.
Sy 3o
s )
N R a&/z&m\m" %W/
M A~ /6/0«3 /6(4« Member(J)
nkm '
Aeofppotts.
| . | ek ooy,
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' 22 ' “§o .
. . . ) . v‘/-
whe bk ham Bl 0
- 12.7.000 Present : The Hon'ble Mr S.Biswas,
% Administrative Member.
\\r"F
Mr B.Choudhury is present for the
Noob QAX @,ﬂujm  applicant's counsel. Mr A.Ceb Roy,
.;,,;L;u/, 4 learned Sr.C.G.S.C submits that written
y statement has already been filed.
- List on 30.10.2000 for hearing.
/}s‘ MWWLZ ,y/ﬁ The applicant is at liberty to file
' ' 3 rejoinder if they want in the meantime.
I‘u_e Case 473 sl 7/ ‘ '
Lf‘ he-outens -
W\aﬁ \A% 5'@
TF )l.,/y«f Member (a)
pg
30.10.2900 Present: Hon'ble Mr Justice D.N,‘/
. i Chowdhury, Vice~Chairman
//494 2yt ? ' Heard the 1learned <counsel for
thre arties. Hearin concluded.
C/ﬁ} 09»/1(. ol P J
7 Judgment delivered in open court; kept
boy dees, Lot fx [T | RO
/ZE? in separate sheets. The application is
e ¢ . f«y P g, . .
‘)// 7 allowed. No order as to costs.
LG fo ST 17‘7:
o Rl e Fo AL & £
A ~————TTT
03 (J{ . 4 /A‘ w i
CWS é /ﬂ&' Vice-Chairman
éfj(, nkm -




69’ . CENTRAL ADMINISTRATIVE TRIBUNAL
S , _ GUWAHATI BENCH :
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' 30.10.2000
DATE OF DECISIONQ..0.0.Q0.0U-C

‘Shri Kandarpa Narayan Choudhury and 103 others PET IT IONER(S)

e
Iq-nmo:m',smeommm“am@v-.- 'ﬂdﬂ”ﬂﬁ'uu’ﬂtﬂ“ﬂ‘&lcﬁﬂm

Mr G.K. Bhattacharyya, Mr G.N. Das and :
Mrs N. Devi ADVOCATE FOR THE

~VERSUS~
! The Union of India and others ‘ RESPONDENT (S)
Mr A. Deb Roy, Sr. C.G.S.C. . ADVOCATE FOR THE

e‘”-s--.aawu-agam‘memcasmmmnj;aae-ean::--bm-m.

RESPONDENT (S)

THE HON'BLE MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN

THE HON'BLE

1. Whether Reporters of local papers may be allowed to see the
' judgment 2 :

2. To be referred to the Reporter or not ?

3, Whether their Lordships wish to see the fair copy of the
judgment ?

4. Whether the Judgment is to be circulated to the other Benches ?

A

Judgﬂént delivered by Hon'blc Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
-GUWAHATI BENCH )

Original Application No.133 of 2000

Date of decision: This the 30th October 2000 N

/

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

_Shri Kandarpa Narayan Choudhury and

103 others : .....Applicants

All the applicants are non-executive
personnel serving in the Special Service
Bureau, Imphal, Manipur, under the
administrative control of the Divisional
Organiser, Manipur and Nagaland Division,
Imphal. .

By Advocates Mr G.K. Bhattacharyya,
Mr G.N. Das and Mrs N. Devi.

-

- versus -

1. The Union of India, represented by the
Cabinet Secretary. '
Department of Cabinet Affairs,

New Delhi.
2. The Director General of Securlty/
Block V(East), New Delhi.
3. The Director, S.S.B.,’
Block-V (East),
New Delhi.
4. The Divisional Organlser,
S.S.B.,
Manipur and Nagaland Division, Lamphel,
Imphal, Manipur.

5. The Area Organiser, S.S.B.,

‘Imphal, Manipur. - +....Respondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

>

s o o5 000800 e

o R DER (ORAL)

CHOWDHURY.J. (V.C.)

The applicants, 104 in number, are non-executive
personnel serving in the Special Service Bureau (SSB for

short) -under the administrative control of the Divisional

- Organiser,. SSB, 'Marnipur and Nagaland Division, Imphal. .The

" cause of action as well as the relief sought for are same

k\/’_ﬁvland accordingly their grievance is considered in this single



P

application under the provisions of Rule 4(5)(a) of the

Central Administrative Tribunal (Procedure) Rules, 1987.

2. The grievance relates to payment of ration

“allowance on and from 9.8.1989. According to the applicants

the allowance was denied to them for no justifiable reason..
Mr G.N. Das, learned counsel for the applicants to various
sanction orders of the Central Government and also mentioned

a number of cases decided by'this Tribunal.

>-3. Mr A. Deb Roy} learned Sr. C.G.S.C. referred to the

written statement and submitted that the ration allowance
with effect from 9.8.1989 are being paid to the executivé
stéff of the rank of Field Officer.and below, but ﬁhe said
allowance is not extended to the non-executive staff.  The
lgarnéd cognsel submitted ﬁﬁat the equéfion is made only in
relation to House Rent Allowance and not to ration
allowance. He submitted fhat the equation of posts in
variéus cadre of corresponding level of non-executive cadre

were fixed vide Cabinet Secretariat Order No.A-11016/6/86-

DOI dated 28.10.1986. The equation is for the purpose of

House Rent Ailowance and not for Ration Allowance.

4. Aftér hearing the learned counsel for parties and

considering all aspects of the matter, I do not find that
this case can be distinguished from the earlier decisions;
nor there is any scope for denying the ration allowance to
the applicants on that ground. The ration allowance also has
now become admissible to ﬁhe employees serving in the SSB at

Imphal and Imphal has been declared as category 'B' station

with effect from 9.8.1989. The applicant shall accordingly

be eligible for the ration allowance for 'B' Station with

effect from 9.8.1989 or from the date of joining, whichever

\ﬁ,/(—v7 is later.
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5. Accordingly the respondents are directed to pay the
applicants ration allowance from the aforesaid date onwards

within three months from the date of receipt of this order

including arrears.
6. The application is allowed. No order as to costs.
( D. N. CHOWDHURY )
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .GUWAHATI BENCH-

{an application U/s 19 of the Administrative Tribunals

@

S

GUWAHATI. f i;

zz?ou,u,.

wACtl 1985)0 2 4
th

QG:AQ NO. /2000. ?

_lQ shri Kandarpa Narayan choudhury ?

Ar

son of Late Kripamoy choudhury

Junior accountant

Office of the Divisional

‘Organiser ,Manipur and Nagaland

Division , special Service Bureau
(s+8«B~ in short), Imphal (Manipur).
shrimati Yeorialda Khongsit

D/o0 Late K.S. swer

Assistant

Office of the Divisional Organiser,

$-8«B+, Imphal .

shri Mihir Kumar Ieb
son of Late Rasiklal Deb

Junior Accountant

Of fice of the pDivisional (rganiser,

$.S.B+, Imphal .

‘Thiyam Kiran Singh

son of Thiyam Kirgs Konungjao Singh

Assistant

Off ice of the Divisional Organiser,

S«S.B., Imphal -

shri ananda Chandra Fayeng

son of Moheswar Payeng

Asslistant

Of fice of the Divisional Organiser,
S.S«B., Imphal .

shri Nameirakpam Biren singh

son of Late N.Deben sSingh

U +DaCo

OEf ice of the Divisional CmganiSer,
$+.S+B., Imphal .

contde...

/

=28
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lo.

12.

13.

14,

2

Shri Raikhan Thotwon

son of Late R«Ke Chinaongai

U ‘D‘Co

Office of the pivisional Organiser,

S;S-Ba, :ﬁnphal .

shri Thoirei pingthoi Lienpu Chiru

son of Late T.D. shikangir

U«D-C.

Off ice of the Divisional Organiser,
5«5 «Ba, Bnphél

Shri sagolsMem‘Ningthem’singh

son of Late S;Mera Singh

U«DaCe

Office of the Divisional Crganiser,
5+5.Be, Imphal .

shxd/Mrs. Diamond Ragui

Wife of L. Raguil

/

~U-D«Ce

Office of the pDivisional Organiser,

S.S5.B., Imphal .
sbri/vrs. H.paizaching Paite
Daughter of .aithang

U -D-C.
Of fice of the Divisional Organiser,

S-SABQ? Imphal .

Shri Kallathu-Chirayil Idichandy

varghese
son of Late K.V.Idichandy

UaDaCs .
Of fice of the Divisional Organiser,
.8 aS B W, Imphal .

shri Ngangbam Lethaotombi Singh

son of Late Ng. Ibomcha

U+D.Co.

Of fice of the Divisional Organiser,
S$+S.B.,Imphal.

shri Thingnam Mangoljao Singh

son of shkhi Mani singh
steno

Of fice Of the Divisional ¢rganiser,
SeS5eBa,Imphal. :

contd e
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15.

3.

shri Thokchom Gopal Singh
son of Late Th. Birchandra singh:

steno
Off ice of the Divisional Organisex,

SoSoBo, I{ﬂphalo

———

16, shri Thohgam Mohendra Singh

17.

18,

19,

20.

21,

22.

son of Late #ui¥3.Kunja Singh
steno '

Office of the Divisional Organiser,

SeSaBos, Imphal-

gagg.Thiyam Manorama Devi

Wife of Th. Mohendra singh

steno

Of fice of the pivisional Organiser,
S.5.B., Imphal.

shri Thiyam Muhindro singh
son of Late Th. Modhu Singh

Sténo
Office of the Divisional Organiser,
SaSQBo, Imphal.

shri Pangambamm Roshan Singh

son of Late P.Ranjit Singh

steno A

Of fice of the Divisional Organiser,
§+SsB., . Imphal-.

Shri Asui Singnaisui

son of S.Jonathan

steno

Of fice Of the Divisional Organiser.

S=SBe, Imphal.

shri Ranjit choudhury
son of Raghu Nath Choudhury

steno
Off ice of the Divisional Organiser,
Se.3.B., Imphal.

shri Thokchom Priyocbata Singh
son of Late Th. Koireag

steno
Off ice Of the Divisional Urganiser.

SoS.B ., Imphal

contd ...
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24.

- 25.

26 .

27.

28.

2%,

30,

4.

=W

Shedi Gurumayum Ibetombi Devi

Wife of H. Jogendra sharma

LaDaCe

Of fice of the Divisional Crganiser,
S+5+B», Imphal.

shri Bikash Barman

son of Kamalakanta Barman
LhDoCﬁ
Of fice of the pivisional Organiser,

$.S.B., Imphal.

shri Sasanka Kar ROy

son ©of Late K WN ROy

‘ L QI:.).’CO

Office of the Divisional Crganiser,

"SsSABo, Imyhal.

shri Thoudam Jinen Singh
son of #hknd Jati singh

Cffice of the pivisional Crganiser,

5-54-B-, Imphal.

ghri Toijam Sanjoy Singh

son of T.shamu Singh
Store Keeper

- Office of the Dpivisional Organiser,
' 5+8-B., Imphal.

shri Hidangmayum. Manisana sharma
son of Late He. Nabadwi§ sharma
Pharmacist

Office of the Divisional Crganiser,
S.S-Ba-,Imphal.

gﬁéﬁ Karam Sarjubala Devi

Wife of Late Fomba Singh
Laboratory Technician

Office of the Divisional Organiser,

S’Sipao' :ﬁ’ﬁphal "

shri Ram Bahadur chetry

son of Bishnu Bahadur chetry

Driver

Of f ice of the Divisional Organiser,

Se5eBas, Imphal.

contd e
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3l. shri sinam sanajaOba singh
son of s- Fampha
Briver
Office of the Divisional Organiser,
S"S DB‘, Ilnphal'

32. shri Kamel Dimnilung
son of K. Gaithalung
Driver
Of fice of the Divisional Crganiser,
Ga3SaBoe, Imphal .

33, Shri Wahengbamm Kalabi
soﬁ of We. Chaoba Singh
Driver
Cffice of the Divisional Organiser,

S’Sch‘ Imphal.

34, shri Hemkhosel
son of hkate Lunkhath®ng
priver
GE€ice of the Divisional Organiser,'

HBeGsBe, Tmphal -

35. Shri Brahmacharimayum Krishnadas: Bhawma
son of Late Gourabidhu sharma
Dr iver
Of fice of the Divisional Organiser,
S:D,S QBO' mphal .
36, shri N.shgamachoron Singh
son of Late N.Bidm
Driver
Office of the Divisional Crganiser,

SaleBe, Imphal-

37. shri Meinam chitananda singh
son of M.Indrakumar
_Driver
of fice of the Divisiocnal COrganiser,
7 SeS.Be,dmphal .
38. shri Ngangom amar Singh
son of Late Ng. f$ousana
Driver
. Off ice of the pivisional Jrganiser,
S5 .Ba, Inphal-

contd e«
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39. shri Adhikarimayum Bishambar Sharma
Son of Late a.Ibomcha
Driver ,
Office of the pDivisional Crganiser,
S-5.B., Inphal.

40. shri L.Braja singh
son of Late L.Chacdba Singh
Driver , .
Cffice of the pivisional Organiser,
S«SaB.,Imphal.

41. shri Pansatakam Ibohal Singh
son of Late Bihari
Driver
Office of the Divisional Organiser,
SaS.B., Imphal-
42. shri Hacbijam selungba singh
son of He. Thambsou Singh
Dr iver
Of fice of the Divisional Organiser,
S+5«B.,Imphal.

43. shri Ngéngom Ibchal singh
son of Ng. Chacba Singh
Driver '
Office of the pivisional Organiser,
S~SeBa-, Imphal.

44. shri Kongwrailatpam Je igeshwar shearma
sohkof K .GOkulchandra
Driver
Office of the Divisional OCrganiser,
S+5.Be,Imphal.

45. shri Théngpilen Kuk i
son of changkhotinpao
Driver
Office‘of the DpDivisional Organiser,
S-S«Ba., Imphal.

46. shri willingson fuwithui
son of Vareishun
Driver -

Office of the Divisional Organiser,

S+S-B.,Imphal.

contdeee




47.

48,

49,

50.

51.

52.

53.

54.

v

shri vanimawi Hmar

Son of Late Beiseli

Driver

Office of the Dpivisional Organiser,
S.S5.Bs, Inphal.

shri Maibam pilip singh

' son of Late ¥ampok singh

Driver )
Office of the Divisional Organiser,

Sp SaB. ¢ Imphal .

shri sorckhaibam Yaima Singh

son oOf Late Mani ' singh

Dr iver

Of fice of the Divisional Organiser,
S-S+B.,Imphal.

shri Laishram Mobi singh

son of Late Kulabi sjingh

Driver

Of fice of the Divisional Organiser,
s.S}B-,Imphal.

'shri salam surjit singh

son of S. Babudhon Ssingh
Driver
Office of the Divisional Organiser,

S+S5eB., lfiphal .

Shri Ngamsilung R~ Naga

‘Son of Late Bastelung

Driver

Office of the Divisional Organiéer,
S«SeBas, Imphal.

shri Tonmuan Paite

son of Late Thanglen

Driver

Of fice -of the Divisional Organiser,
$-S«B., Inphal.

Shri Pakai Gangte

son of Late $hcngsoi

Dr iver ,

Of fice of the nivisional Crganiser,

S‘S‘B.' hphal‘

Contdo.-
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56

57.

58

59.

60.

61.

62.

8.

shri Naorem Devan Singh
son of Late achon Singh

"priver y
Of fice of the Divisional»

S«‘S ‘B" ]'I‘ﬂphal .

Crganiser,

shri Keising Jonah Fangkhul

son Of Late MoYa'

Driver .

Of fice of the Divisional
S‘¢SsB ., Ifnphala

shri Maimom Manao Singh
gon.of Late M. Modhu
cleaner

‘Off ice of the Divisional-

S’S“B’l:ﬁnph_al'

shri 1.surendro singh
gon of Le &hirish

cleaner

"Office of the pivisional

S.5.Bas, Imphal-.

shri L.Manihar singh

éon of ... Sanajaoba
Cleanerxr

Offiée of the Divisional

5«5 eBa, Inphal-.

shri (m Bahadur chetry
son of Santa Bahadur

Cleaner _
Off ice of the Divisional

$.5+B-, Imphal.

shri Anil Bez

son of Late Durgé Bez
Cleaner-

Of fice of the Divisional

SsﬁaB‘ e Imphal .

shri Parsuram Dahal

son of (munath Dahal

Peon

Office of the pivisional

S.5.B., Inphal.

Organiser,

Qrganiser,

Organiser,

Organiser,

Organiser,

Crganiser,

Organiser.,

contd-. .



63,

64.

65.

66,

67

68.

6%

70.

9.

shri chingangbam Kesho singh

son of Late Ch. Mangi singh

Peon

Of £ice of the Divisional Organiser,
S+S5aB., Imphal.

shri Cc.T. Changthileng

son of Late C.T. sanghail

peon
Office of the ‘Divisional Organiser,

SospBQ,' Iiﬂphal-

Shri sorokhaibam-Angou singh

son of Late S.Bijoy singh

Fedn

Office of the Divisional Organiser,
Svas B -, mphal .

shri Karna Bahadur Chetry

. son of santa Bahadur

Peon

Of fice of the pivisional Organiser,

\SﬂSnB., mphal.

shri Jagat Bahadur Thapa

son. of Makbahadur Thapa

Fepn

Of fice of the Dpivisional Organiser,
$+5+B., Imphal.

§%§i Thingujam Memi Devi

Wife of Late Th.Kanta singh

Peon

Office of the Divisional Organiser,
S+ S-Be, IRphal.

shri Mayanglambam Bheigya singh
son of Late M.Ibomcha

Feon ‘

Of fice of the Divisional Crgandiser,
S«5.B., Imphal.

shri Thingom anand singh

lson of Zh¥$ Birchandra singh

Pecn _
Office of the Divisional Organiser,

G aSaBa, Imphal-

contdese
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10.

71. Shri Manoj Kumar Malik
Son of Late Mahindra Malik
Safaiwala
.Office of the Divisional Organiser,
S. 5. B., Imphal.

72. Shri Ram Pujan Ram
Son of‘Late Harinath Ram
Safaiwala
Of fice of the Divisional Organiser,
S. S. B. , Imphal.
73, Shri Dev Pujan Ram
Son of Late Harinath Ram
Safaiwala
Of fice of the Divisional Organiser,
Sa Se Be y Imphal.

74. Egri:Kcushal Kumar Ram
Sa?g?aala\MdﬁaM‘Fi4
Of fice of the Divisional Organiser,

S. S.B., Imphal.

75. Shri Madan Kumar Ram
Son of Late Ishwar Dayal Ram
Safaiwala
Office of the Divisional Organiser,
Se 3. B, Imphal . '

76. $ Gurumayum Hemolata
fiife of Kh. Lalmani
Nursing Assistant
Of fice of the Divisional Organiser,
Se 5. B. y Imphal.

77. Shri Bachaspatimayum Budha Sharma
Son of Late B. Nongmalfing Sharma
Peoh
Office of the Divisional Organiser ,
S. 5. B. , Imphal.

78. Shri famminlien Vaiphei

" Son of Late “fhangzapa® Vaipheil
Assistant
Office of the Divisional Organiser,
S.S.B., Imphal.

contd.e.
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79, Shri Khumanthem Ram Kumar
éon of Khr . Ibotanst Singh
U.D.C./Cashier
Office of the Divisional Organiser,
S. S. B, , Imphal,

80. Shri Wangkhem Kunjo Singh
Son of W, Amu Singh
Assistant
Office of the Divisional Organiser,
SeSe B. , Imphal.

81. Shri Baldev Sahay Sharma
Son of Late Shri Jagadish Sahgy Sharma
Junior Accountant '
Office of the Divisional Organiser,
S S.B., Imphal,

82. Shri Aribam Bidhanchandra Sharma
Son of Late Abhiram Sharma
Driver
Office of the Divisional Organiser,
S.S. B. , Imphal,

83, Shri Y.Bocha Singh
Son of Late Y. Tolen Singh
U.D.C.
Office of the Divisional Organiser,
S.S.B., Imphal. |

84, Shri N. Ajitkumar Singh
Son of{N. Mani Singh
Assistant
Office of the Area Organiser S.S.B.,
Imphal.
85. Shri A.Tomba Singh
Son of Late A.Purno Singh
U. D.C.
Office of the Area Organiser,
S.S. B. ,Imphal. |

86. Shri A.Sanaton Sharma
Son of Late A.Laljit Sharma
U.D.C.
Office of the Area Organiser,
S. S.B., , Imphal.

contd, ..
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89.

90.

91,

199,

93.

94.

95,

12.

Smti ChH. Ashalata Devi

Wife of Late Ch. Rochomani Singh
L.D. C. |

Office of the Area QOrganiser,

S. S. B. , Imphal..

Smt. L.Nomita -Devi

Wife of Late L. Bishambor Singh
L.D.C.

Office of the Area Organiser,

S.S. B., Imphal.

Smt. T. Landhoni Devi

Daughter of Late T. Borachaoba Singh
L.D.C. ‘
Office of the Area Organiser,S.S.B.,
Imphal,

Smt. U.Mema Devi
Wife of Late U. Gouranityai Singh

L. D. C'o .
Office of the Area Organiser ,
S.S. B. , Imphal .

Smt. M.Jibolata Devi
Daughter of M. Angon Singh

-Pharmacist

Office of the Area'Organiser,
S. S. B« o Imphal.

M. 0jit Singh

Son of M. Waima Singh

Store Keeper

Of fice of the Area Organiser,
SS.B. Imphal.

L. Dhaneshwor Singh
Son of Late L.Mangal Singh

Driver

- Office - of the Organiser,

S. S. B. 3 Imphal.

W, Shyamkishor Singh

Son of Late W.Iboton Singh
Driver _

Of fice of the Area Organiser,
S. S. B. y Imphal,

W. Kumar Singh

Son of Late W.Narahari Singh

Driver

Office of the Area Organiser,

S. S. B. , Imphal. contd. .
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97.

98,

99,

13,

He Shyamkishor Singh

Son of Late H. Tomba Singh
Peon .
Office of the Area Organiser,
Se So B, 5 Imphal .

L. Irabot Singh

Son of Late L. Ibohal - Singh
Peon )
Office of the Area Organiser,
Se So B. , Imphal,’ '

Th, Patijat Singh

Son of Late éﬁ%& Chaoba Singh
Peon | -
Office of the Area Organiser,

* S.} S. 8‘ [ Inlphalo

N.Modhumangol Singh

Son of Late N. Tombi Singh
Peon‘ - : 3

Office of the Area Organiser,

~ S.S.B., Imphal.

100.

-'1;61.

102,

103.

1 04.

P. Purna Singh

Son of Late P. Sanatombi Singh
Peon | )
Office of the Area Organiser,
S. S« B., Imphal.

Tek Bahadur Chhetry

Son of Dalbahadur Chetry
Peon

Office of the Area Organiser,
Se S« B.  Imphal.

F%Abungqao

Son of P;Tazinang

Safaiwala

Office of the Area Organiser ,
S. S.B. , Imphal.

NLShyamprashad Singha

Son of M. Mohendro Singh
Cleaner '

Office of the Area Organiser,
Se S, B. yImphal,

Joginder Lal Sharma
Son of Krishan Gopal Sharma

Driver

Office of the Divisional Organiser,
S.S. B. , Imphal,

-

contd...
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(All the applicants are non-executive

personnel serving in sgecial Service
Bureau, Imphal, Manipur under the admi-
nistrative control of the Divisi onal Cmga;
niser, Manipur and Nagaland pivision |,

Imphal')

. - .-+ applicants.

~VersusS-

l. Union of India (represented by the

Cabinet Secretary , Department of

Cabinet affairs, Bikaner House |,

. Shahjahan Rroad, New Delhi ) .

2. Director General of security ,
Block-¥{East )

R.K.Puram
New Delhi-110066 .

.30- DireCtOr (SOS,‘BO

Block-vyv {Zast)

R K .Puram
Néw Delhi-110066 .

4. Divisional Crganiser ,
._S~S«B. ‘
Manipur and Nagaland pivision
Lamphel |
hnéhal {Manipur 5 .

5. Area Organiser, S5.5.B.

Inphal,Manipur .

++«+Respondents .

contde«s.
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1: PARTICULARS OF THE ORDER _AGAINST WHICH THE _

APPLICATION IS MADE :-

1) illegal and arbitrary action of the
respondent -authorities in not allowing the appli-
- Ccants to draw Ration Allowance only on the ground

thay

that/Aere not applicants in various Original Appli-~
¢

Cations disposed of by this H>on'ble Tribunagl di-
recting payment of Ration Allowance to the appli-
cant frqn;due dates . The Director ,SsB, New pDelhi
(Responden£ ﬁo-B)nhas intimated the pivisiocnal Or-
ganiser, SSB, ﬁnphal (Respondent No.4 ) that the
non-applicants to Central Administrative Tribunal
Cases are not entitled to get Ration allowance on

the basis of judgment of central administrative

Tribunal, Guwahati Bench .

2) Memorandum No. 9/58B/A-2/86 {1 )-Manipur- .
534 dated 10,2.2000 issued by the Respondent No 3
addressed to the RrReapondent No.4 summar ily reje-

cting the prayer of the applicants on the above-

noted ground that they were non-applicants in these

cases . {annexure-XI at page )e

2:JURISDICTION OF THE TRIBUNARA-

The applidants declare that ¢he subject-
matter of the order against which they want

redressal is within the jurisdiction of the Tri-

bunal .

contl e« oe
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3:LIMITATION: -

'The'applicants further declare -that

the application is within the limitation prescribed
under section 21 of the Administrative Tribunasls

Act,1985 ..

4: FACTS OF THE CASE:-

l) - That the applicants are all non-execu-
tive personnel serving in the special service
Bureau {S«S.Ba. in short} at Imphal {Manipur ) under
the administrative control of the pivisional orga- -
niser, S«5+Bs, Manipur and Nagaland pivision, Imphal,
Manipur QRes&ondenL No.4) vh ich is a Department of

the Govt.: of India directly under the cabinet

secretary .

The applicants have a coﬁmon grievance
and interest in the matter and as such they are
filing a single application inasmuch as the relief
prayed‘for, if ‘granted to one of them, will be
equally applicable to all others as they are simi-

larly situated with a view ®o avoiding multiplicicy
of litigations. The appllcants crave leave of thls
Hon'ble Tribunal to allow them to file 3 single
application as provided in Rule 4{5)(a) of the car

(Procedure) rules, 1987.

contd e ..
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2) That the Government of India, in 1962,
set up the Directorate General of security {D.G.S.
in short ) under the administrative control of the
cabinet seéretariat for some specific purposes
which is a multi-role, multidisciplinary organi-
sation combrising four agencies, nagmely , special
service Bureau (s.S.Ba in shdrt), Aviation Research
cenﬁre {A-R.C. in short), sbecial Frontier Force

(s-F.F. in short ) and chief Inspectorate of Arma-

mentse.

3) Thatvthe applicénts beg to state that
the cabinet Secretariat , vide letter No. A.27011/
4/86 ~FA-1I dated 18.12.87 addressed to the Director,
Planning)foifectorate General of Ssecurity,informed
that cerﬁain éoncessions wer e granted to the étaff
of 5.5-B., S.F-F., C.I.0.a. {(Chief Inspectorate of
Armaments ) and DireCtoraﬁe.Of hccount s and the

concessions were listed in Annexure~I. In the said

letter it was also mentioned that for some of the

concessions, -the various hardship locations had

been categorised as "B" and "c" stations as menti-

oned in the annexure-II to the letter. In the said

letter, it was also mentioned that for the purpese

of House: 2Rént allowance, concessions to the various

categories to staff, the equation of post as

contd...
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listed in annexure-a t© the cabinet secretariat

order dated 28.10.86 would also be applicable in
res‘pec"l_: of the Staff Of S eS5+Bey SeFoFa, CaloaOade

and Directorate of Accountse

copy ©of the said letter'dated 18.12.37

"alongwith two annexures is annexed here-

with and marked as Aannexuree-=I.

4) The applicants beg to state that,from

the saidblétter and Annexures, it would be appa-'

rent that certain concessions were granted and in

the case of the applicants, the concession refe-

rred to against serial No.2 in annexure-I, i.e.
Ration Allowance, would be relevant. The House
Rent allowance to the execttive cadre was made
admissible to the personnel of other cadres also
of the‘cérresponding level except in the case of
S.SeBe. Battalion personnel and-Deputy command ant s/
canpany_commanders/Assistant company canmander of
S.F.F. and algo those on deputation in the S.F.F.

from the aAxmy -

5) . That the applicants beg toO state that
the order dated 28.10.36 méntidned in letter

dated 18.,12.87 {annexure-I) was an order from the

cabinet secretariat whereby the sanction of the

President was conveyed to the equation of posts

listed at Annexure-a in varioug cadres. Of

>
A

contd e«
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corresponding level in aviation Research Centre
to that of the executive cadre. The present applg-
cants have been equalised with the Field Officers

and below and as per the said equation, the appli-

cants were Paid House Rent Allowance from 1987

itself .

A copy of the said letter dated 28.10.86
élongwith enclosures is annexed'herewith
and marked as Annexure=TIIs.

6) That the applicants beg to state that

as per Cabinet Secretariat letter dated 18.,12.87
{annexure-I), Imphal was not categorised as either
ng" or “c" 'locations and as such the 5.5.B. per-

sonnel serving id'ﬁnphal'were not granted Ration

allowance concessions initially .

On exercise of powers conferred oOn

him as thezHead'of the Department and in terms of
paragraph'3-of the cabinet secretariat letter
dated 18;12.87 {(Annexure-I), the Director,s.s.B.,
New Delhi (Respondent}No-3), by his office MemoO-
randum No. 9/85sB/A2/86{1) IV Pt-II dated 9.8.89 ,
| conveyed his sanction to the classification of
Imphal (Ménipur) as. Category "B" station for the
purpose of granting various concessions as refe-
rred to in the letter dated 18.12.87 (annexure-I)
for a period of three years with effect fram

the date of issue of that order dated 9.8.89 .

concGeee



20.

Thereafter, the classification of»Iﬁphal (Manipur )
as category "B" locgtion for the purpose of granting
the above concessions was renewed from 9.8.92 to
8.8.95 and from 9.8:79%> to 8.8.98 . The latest rene-
wal of the classification of Imphal (Manipur ) as
category "B location was sanctioned vide memorandum

dated 12.1.99 w.e.from 9.8.98 to 8.8.2001 .

Copies of the said memoranda dated
9.8.89, 30.9.92, 8.12.97 and 12.1.9§
are annexed heréwith and marked as
Annexure-III,IV ,IV(A),and IV(B) res-

- pectively .

7) ' That, after Imphal was categorised as

"B" station, the employees of the S.S.B., serving in
Imphal became eligible for receiving Ration Allowance
with effect from 9.8.89 the date fiom which Imphal

was categorised as "B" station and accordingly the
Field Officers and below were being paid Ration Allo-
wance ., However, for reasons best kﬁown to the autho-
rity, the applicants were not paid Ration Allowance

in a most illegal and arbitrary manner,

8) That the applicants beg to state that

the Aviation Research Centre is a part of Directo-

rate General of Security alongwith S.S.B. and two
other organisations. Similar concessions including

Ration Allowance were granted +to the employees

of the Aviation Research Centre and

contd. ..
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the non-executive staff of the aviation Research

Centre were also deprived of the Ration allowance

and only executive staff was given the same. some

employees’ of aviation Research centre, Doomdooma

Bad filed ah application before this Tribunal cla-

iming that being non-executive staff, they weré

also entitled to get the Ration allowance as was

being given to the executive staff, according to

the equalisation done as per order dated 28.10.86
(annexure-II) and the same was numbered as O.A.
245/95. A bivision Bench of this Tribunal, by -
judgment dated 14.6.96, held that the Ration allo-
wance was admissible to the applicants and directed
that the Ration Allowance be Paid to the applica-
nts at the rate aPplicable to them with ef fect

from the duebdate and to.pay the arrear aﬂounts

within a fixed period. The aviation Research

Centre authorities, instead of granting the conce-
ssions, filed an S.LeP. 1ln the Hont'ble Supreme

Court challenging the order passed by this Hon'ble

Tribunal granting Ration Allowance to the non-exe-

'cutive staff and the same was numbered as speciai

Leave to appeal {(civil)nN0.1706/97. The Hon'ble

Supreme court, by order dated 16.3.98, dismissed
the special Leave to Appeal and directed that the

Order be punctually observed and carried into

execution by all concerned .

contdese
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copies of the judgment dated 14.6.96
Passed by this Hon'ble Tribunal and the
order dated 16.3.98 passed by the Hon’ble

supreme court are annexed herewith and

marked as annexure-v and vI respPectivelyi

9) " That the applicants beg to state that
in pursuance of the said judgement, the cabinet

secretariat , vide their order No. A-27011/4/86/
EA.II/1483 dated 16.6,98, sanctioned the‘Ration

Allowance to the non-executive staff of the Avia-

tion Research Centre and all payments have since

been made to the staff who are still continuing

at poandoama which hés been categorised as "B"

station .

10) That the applicants beg to state that

-

some other'non-executivé personnel of Aviation
Research centre (aRc) in short), F.R.U. Numaligarh
who were also deprived of getting the Ration

allowance had also filed an application before

this Hon'ble Tribunal claiming Ration allowance

and the same was numbered as 0O-aA. 89/96. This

Hon'ble Tribunal, by order dated 17.7.98,&%xacax
disposed of the application directing the depart-
ment to pay Ratibn allowance w.e.f. 2202.94 along-

with arrears within 3 months.

copy of the said order dated 17.7.98
is annexed herewith and_marked as

annexure-vII.

contde » .
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11) Tthat the applicants beg toO state that
' cadre

after the non-executive/employees of the aviation
Research centre, Doomdocm and of Aviation Research
centre, Field Research Unit {F-R.U=»), Numaligarh
were granted Ration Allowance,.as stated above ,

in terms of orders passed by this Hon'ble Tribunal

which was not interfered by the Hon'ble Supreme

court, the non-executive personnel serving in the
S-s.B-, Itanagar in arunachal Pradesh filed an
aﬁplicaﬁion before this Hon'ble Tribunal which

was registéred as O.as No. 103 of 1999 claiming
grant of Ration aAllowance w.e.f. 8.11.94, date

from which Itanagar Was categorised as "B"statioﬁ.
This Hon'ble Tribunal, by order dated 8.9.99 ,
disposed of the application by directing the réspon-
dent-authorities to pay ration allowance to the |
applicants with ef fect from the date on which the

allowance bec¢ame admissible. It was further direc-

ted that the arrear amount as admissible to each
VA
applicant, should be paid within 90 days from

the date of receipt of the order .

copy of the said order dated 8.9.99
passed by this Hon'ble Tribunal in 0.a.

No. 103/99 is amnexed herewith and

marked as Annexure-yIII .

12) " fhat ,thereafter, the non-execut ive

personnel of the SSB serving in shillong under

the administrative control of the Divisional

CoONtde o
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Organiser, S$-5.B-, shillong, Meghalaya who were
similarly denied ration allowance also filed an
application before this Hon'ble Tribunal praying
for grant of-rétion allowance w.e.from the date
when shilloné Was categorised‘as ug ¥ station'by
the competent authority. The said applicatién was
registered and adﬁittéd as G.a. No. 367/99. This
Hon'ble Tribunal, by order dated 12,1.2000 ,
disposed of the application by directing the =zeH-

pondents toO pay Ration Allowance to the appl icants

from the due date - B
copy ©of the said order dated 12.1,2000
v‘is annexed herewith and marked as

annexure-IX.

13) o That the applicants beg tO state and

. submit that they are similarly situated like the
applicants in thé above-noted original applica-
tions and their case for granting Ratiqn allowance
is fully coﬁered by the orders passed by this
Hon'ble fribunal in the above-noted four original
applications. The applicants are, thereforé,relying
on the order dated 14.6.96 passed in 0.a.Noe

245/95 (annexure-v), order dated 17.7.98 passe@ in
O.A.No.89/96 {annexure-vII), order dated 8.9.99

passed in 0.A.NOC. 103/99 (annexure-yIII) and

order dated 12.1.2000 passed in 0.7 -NO.367/99

COﬂtd . o0
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(annexure-IX) ., are entitled to be granted Ration
Allowance w.e.from the date of categorisation of
Imphal as "B" station inasmuch as they are simi-
larly situated like the applicants’in the above-

not€d original applications .

14) That the applicants submitted represen-
tations to the respondent-authorities praying for
allowing them toO draw Ration allowance otherwise
due to them . The representations were duly for-

warded by the pivisional Organiser,Manipur and

Nagaland Division, Imphal {Respondent Np+4) to the
respondent No.3 under cover of his office letter
No. V/Acctts./Ration Allowance/2000-.11028 dated
28.1,2000 . The Director , $sB, New Delhi {Respon-
dent No-3);.by his impugned memorandum No.9/ssB/
A.2/86 (1 )-Manipur-534 dated 10,2.2000 informed

the Respondent No.4 that, as per existing instru-
ctions, the nbn-applicants to central AdministratiQé
Tribunal cases are not entitled to get Ration
Allowance on_thé basis of judgments Of the central
administrative Tribunal, Guwahati Bench. The

case of the applicants has since been rejected

only on the ground that they were not applicants

in earlier cases which have been allowed'by this

Hon'ble Tribunal . The applicants are not the app-

licants in various original applicants which have

since been disposed of by this Hon'ble Tribunal

directing payment Of Rationvallowance and as such

the appl icants, are not entitled@ to the grant of

contdese



26.
Ration Allowance as per judgments‘passed in various
Original applications. Because of illegal and arbi-
trary action of the respdndent—authorities, as stated
abbve, the'applicants are convinced that no useful
purpose will be served by waiting any longer and as

such they are now approaching this Hon'ble Tribunal

praying for relief,

The copy of the said impugned letter dated
1002.2000 is annexed herewith and marked as

Annexure-~¥ .

5 : GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-

1) For that fhe action of the iespondent-autho—
rities in denying Ration Allowance to the applicants
is illegal, arbitrary and highly discriminatory and
as such this is a fit case where this Hon'ble Tribunal
will exereise Jjurisdiction and grant relief otherwise

due to them.

II)  For that the applicants have been illegally
discriminated against in not allowing them to draw
Ration Allowance although they are similarily situated
with those applicants of the ARC, Doqmdooma R
ARC,  FRU, Numaligarh, S.S.R, Itanagar

contd. ..
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and S«5«B., shillong who have since been granted
-

the Ration Allowance , with arrears , in terms
of the orders of this Hon'ble Tribunal and as
such the action of the respondent-authority is

bad in law and liable to be set aside .

I11) For that the respondent-authorities
are required to extend the benefit of Ration

allowance to the applicants of their own in pur-
suance of the orders dated 14.6.96 Passed by this

Hon'ble Tribunal in 0.a. 245/95 (annexure- v ),
order dated 17.,7.98 passed in OA No. 89/9

{annexure~ Vi ), order dated 8.9.99 passed in

0.A.NO. 103/99 {annexure- Vi\l\) and order dated

12.1,2000 passed in 0Oa NO. 367/99 (Annexure- X )

as they are similarly situated with the applicanﬁs

- in the above-noted original applications and

that not having been done , the action of the

respondent-authority is bad in law and liable to

- be set aside .

IQ) For tﬁét the respondent-authority ,
instead'of of eXtending the benefit of the above-
noted orders allowing ration allowance to the
applicants of their own, committed a sericus ille-

gality by dgiving and harassing the applicants

C Ontd * o
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to approach this Hon'ble Tribunal causing multi-

plicity of litigations and as such the action
of the authorities in denying ration allowance to

the applicants deserves to be struck down as

unsustainable in law .

V) For that the action of the authorities

in not allowing the applicants to draw Ration

allowance has resulted in serious discrimination

offend ing the equality provisions contained in

articles 14 and 16 of the cConstitution of 1India
and as such the action of the authority is Dbad

in law and liable to be set aside .

vI) For that, in any view of the matter,the

action of the authorities in subjecting the appli-

cants to seriocus and illegal discrimination and

denying them the Ration Allowance otherwise due to

them is bad in law and liable to be set aside.

6: DETAILS OF THE REMEDIES EXHAUSTED:-

The appliCants had submitted representa-
tions to the campetent authority through proper
channel but these were rejected only on the ground
that they were not applicants in earlier cases
allowed by this Hon'ble Tribunal in the matter of

graating ration allowance .

contdes.
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7 s MATTERS NOT PREVIOQUSLY FILED OR PENDING WITH

ANY OTHER COURT -

*© The applicants further declare that
they have not previously filed any application, writ
petition or suit regarding the matter in respect of
which this épplication has been made before any Court
or any other authority or any other Bench of the
Tribunal.nqr any such applicatioﬁ, writ petition or

suit is pending before any of them .

8 s RELIEF SOUGHT :—

It is , therefore, prayed that youi
Loidéhips would be graciously pleased to admit
this application, call for the entire records
of the case, ask the respondents to show caQse
as to why the applicants should not be granted
the benefit of Ration Allowance with effect
from 9.8.89, the date from which Imphal was
>categorised as "B" Station or from the date of
actual joining at SSB, Imphal as has been gran-
ted to others who are similarly situated like
the applicants and after perusing the causes
shown,‘if any and hearing the parties, direct
that, in view of the attending facts and circu-
mstances of the case, the applicants be granted
Ration Allowance with effect from 9.8.89 ,the

date from which Imphal was categorised as "B"

contd...
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Station or from the date of their actual
joiniﬁg in SSB , Imphal including arrears

due to them as has been granted to the simi—
larly situated non-executive employees of

the ARC., Doomdooma, ARC, FRU ,Numaligarh ,
3SB, Itanagar and S3B, Shillong after setting
aside the impugned order dated 10.2.2000 (Ann-
exure-xj% and/or pass any other order/orders

as your Lordships may deem fit and proper.

And for this act of kindness,the applicants, as in

‘duty bound, shall ever pray .

contd., ..
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(1)

L 1]

INTERIM ORDER, IF ANY, FRAYED FOR:-

‘ NIL.

Does not arise, the application will be

presented personally by the advocate of the

applicants.

PARTICULARS OF THE BANK DRAFT/POSTAL ORDER IN

RESPEOT OF THE APPLICATIMWN FEE:-

1.p.0. N0. YF4H320 datea 154 . XovD
issued by Guwahati post office payable at

Guwahat i is enclosed .

LIST OF ENCLCSURES:

As stated in the Index .

-

coONntdese
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VERIFICATIONW,

I, shri:K.N.Choudhury, son of Late
Kripamoy choudhury, aged about 56 years, presently
sex¥ing as the Junior Accountant in the Office of
the Divisiqﬁal Organiser,S.s.B., Manipur and Naga-
land Division, Imphal , Manipur do, herebg verify
that I am one of the applicants in the accompanying
application and I have been authorised by othefs_
to sign this ver if ication on their behalf . The con-
tents of paragraphs Nos. 1,2, 4, Z +9

aré true to my personal knowledge,

those in paragraphs ;\;’o- 3,5, 6, K. 10,11, 12,13
are believed to be true on legal advice and t§;L I

have not suppréssed any material fact .

Da‘;e - @ 12,4{_%(0 | /\W"lmf& N@V’?’w QNJLZ

- - Signature of the applicant.

Places-Guwahati .

® ® o o
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NOe A27011/4/86-Ea=IT ) ' ' §
Govermment of India, N
cabinet secretariat, : é;
pikaner House (aAnnexe}, : , b
shéahjahan Road, _ - f}p
Rl . Newvw mmio . \ }
L I . < ' : b
DI ‘ : New poihi, the 18.12.87, -
; o, |
The pirector (Planniné)G'
pirector general of Security, ' o R
: ' | A gast Block, RoKePuram, - o : 42i
i Hew palhi-66. _ .
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b Subject :~ frant of concegs ions to the staff of SSB. SFFs  THE
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N . . ’.‘
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%
P S }lona 'indicated thereih on the pattegn of the Research.& E 2

f Analysig wing of this secretax;ato .

¢ 2+ thege orders will take @fﬁect;w.ééfo_lst.gugust;
o 1587 . , e -
o F . : D S P
3 dy/ (E) _"f For some of the concessions the various hardship
i locations have boen categorised aa ‘mt & '@ stations as -
b "4-L'iﬁdicaeed in AnnA/’,,,JI 'to this letter. ﬂpwaver, if the'“
i ‘ Haads of the pepartment feel at ce:taih times that certain
} loéatimns or assignmants‘have.heccme specialiy,hazardous‘
i, -‘r‘»r "l T . . - 4 ~
é; and there is a specific increase in the threat to the
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c@ntd.-. v
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personnel and/ or premises, they can determine on merits '
the cirtieria of ﬁardship and the period for which such :W

locat ions may be categorised ag belonging to category ¢‘B?

P ¥

& °c® statlons after recording the reasons in writing.

% L be ror the purpoge oi House Rent allowance concee : %
§ sslons to the various categories of staff, the eguation of §i 
§ posts as listed in annexure=a’ to the cabinet Sec?®tari§t°5é ;
g , Ordex Nooa=11016/86~pDo=X, dated 28.10.86, will also be apm_i’cg ﬁ

icable in respect of the staff of s8R, SFF, CIOA and

e

Directorate of Accountso

Se " This issues with the concurrence of the Ministxy

‘0f Fdpance vide éheir UeOo NOoS=) 42B/SE/B7 dated 10.8 .87

yead with U0 NO.

1151/pir. v (S)/31, dated 2nd pec. 1987 ¢ O

yours falthfully E;g
sd/= _;Lf
(R .K -GANGAR) |

Deputy secretary (Sr) 7
Encl sannexure«I & 31I. -
COPY tOgm

1. shri H.B.JOshxi, DpDiractor, SsBH
20 Majo Genl. S.K.shaima, PVSM, IG SFF. : ﬁi
3o GeBoMathur, Dy Director of Ac-:.countso ' ,
4o Ixo ColoK.K.Bhandari, CIOA.

5. shri Jo.sSubramamian, D&gector Ir), v

6o shri K.KeMittal, py. pirector of Accounts (Sw).

7. ordex rilee.

contdeco ]




OFFICE O® THW NDIVIS.ONAL ORGANISER, SSB3A-P. DIVN, ITANAGAR

NOoNCE/P=9/97 =98/ 27 patedo20,11.97

copy ©o ¢
1. The comdts.,CC,SSBo.Nirang/Paser/Tezu-£for information and
necassary action. we.ve.t. your signal No0.4724 dated

25010.97-

547/ =11legible
AREA ORGWNISER {(s)

DIVLoI#RS3sSsSBt ITANAGAR o
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ATTIXUKS TC THE CABL1ST SECTTe LETTSR NGe A.27011/4/864BA=II
DAT=EZD 15 DiCEI‘BEP,1887.
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Sl. 0 4 Nature of the , Extent of the concesslon araated \ Ramarkc.
; oconcecgion . ,
l [
- - L4 J *n o Lnd . — - - o o - - - - - - - - - - - - - - - - - - - - - - - - - - - - L 4 - - - - - = < (=0 «~» - -

) : ,
i 2 ! 3 i 4

t

r
Jee hared

For the ctatione valech ¢z

— - - — - — -— — — -— — - - - —_— S - . — - _
1) "Hardchip allowance A hardship allowange " k<25 of basic puy

rubject to maximum of k.400/~ p.m. in as belonging to oa-tegoxy © 0"
reespect of category ‘' and 1254 of ba- ang et by the " of th=
sic subject to maximum of 1.».200/- peme. Departrmant under the pouer:s
to category 'B' rtationg other than now deegatgﬁ to his,the
thore rituated 4in the North-Eactern req- reme rates will apuly .

ion , Andman & “icobar %sland and Lak-
shdwecp, tvhera rlecizl allowo-ace is
already eahctioned.

contdeee \‘tM
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4G/

“2- . '
2) Ration allowance _ Rzt ion allowance to.the rank o¢f Field
- : | officers and below at the following rates

excepting S$SB Bn. perconnel and Dy.comdts/
pDey. comdrs/asstteDey.comdrs of SFT and
also those on deputation in the sF* from
the aAmy :e

contdoo s
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Location

rategory °mB’
st ations

L. . ] ] -

Rates
i) As admiscible from time to

in peace arecacs

As admigsible from time to
time in the BSF in operationa
areas o ‘

Categorxy tef
st at lons

i) a non-refundable clothing grant of

23000/~ for staff other then $SSB Bn.
personnel and py.oomdts/Coy.comdre/asstts
Coye.comdre of SFF and also thesge on depu-
tation in the SFF frocm the amy,posted in
Category B & C stations and-located at or
higher than 3000 Mtre.above MSL and kse 2000/«
for staff posted at category B & C stati.
ones and located between 1500 and 3000

‘MEreo. above KSL as a one time grant o

3) clothing

-

AN

1

—

§ et o

AR

........

"wu...i..,;_,;s«.mm“m et T E ATl

time in the Border security Force

i) The amount will be psid as an advance and
will be adjusted on receipt of ths jodna
ing report at the hardship locatdgn an:
‘certif icate that the advance has been.
utilised for the purposge it was inteace .

a

s



B

— -—

- i1i) rRenewal grant at the rate of 509/=
pe<ae. for location at or higher

than 3000 Mtrse
boBOO/o Peae

above MSL and

for locations

between 1500 and 200U Mtrs-
above HMSL in category °B*

& ‘¢ gstations o

——r e

P

(ii) This one time none-refundable
allowance will be admigsible oaly
to thore percsonnel who are pocted
in category °R' & °¢' locations
for a period of a0t lege than ©°

earse. In case the ¢fficer reti.
Yy

"rns from pesting from category °*rf

& 'Ci
years at
be acsked
share of

locat ione earliery than 2
his own recuest,he will
to refund proportionate

the clothing grant
~

(iii) The Head of the Crganircations
at their own digeretion within '
approved garemetors, can claseify
any location ag belonging to ca-
tegory ‘B & °*c¢' station for the
Ppurpose of clothing grant (Though
on the basis of heiaht alone it

m~y not sgc gualify) baeed o0 cther
factors such as severe climete

U
contdoeoeo
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etc. (e.ge. in & Nnaryrow leié§3:fﬁé-Hééb-—

~>D§11§'allowéﬁcé—a£'i&c&eééééf}%tgsifaf-- o

-$.1eave Travel
concession o. .

‘ misgible for tours to allﬁcategory

classified 'A* class cities will be

-admiscible during tour to category

'B* & %¢* gtations - - - R

Porterage and animal transport charges
a8 admissible under supplémentary Rules
{(vide Mia. of Fip» QQMe.Ndﬂ 5(34)=EcIV
(B) /64 dated 6.10.65), for classified _

éreas in Himachalhprédégﬁ_w1ll.be 8Gw-

°Bf'& ¢t stationi/;/“' I

) . . j
(1) mmployees other than'gsp Bn. per.-
sonnel and those on deputation in the
SFF from the ammy posted -in -category
‘Bt & lct_lopations-will—be~entitled't
.leave Travel concession once a year
against the nommal rules of one in -
2 years . e ST

‘*‘r'
T e s My o ek B e T T S

oaey

o

Cff the Organisation will got ap._.roved,
well in advance, from the Cabinet secte.,
the parameters for declaring any locate-
ion as equivalent to the category *R'

& ‘¢° stations/'/

e

In case the emplcyeea:pgsted at cateqgory
‘B* & *c' locations has already availed

the LTC for the block year 1986.87 before
~ 1ssue of this order,that concercion will

be treated acg pertaining to the calensdar
year ,1986.

i
f

contdeso g
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6o Jouznay time while Employeea p0stcd in categoxy ’B” &. “c‘g‘
Pr@cecd%HQ on statlon will be entitlesd to joihing

laaves ~ -

nSc-- - P L
e m wa mooa o ”

an - G am e e R MENOE G T A ar B R S e . oe 6P O e o

2 ‘ 3 _ &

" (1i) In case ftueath, sexious illness of
marriage of a family membex, where the
_ family resides separately, the employees

" will be entitied to 50% of the rail £aye
of the entitled class for travel to place
of xesidence of the familya If the

A AERIREERE o v v R TSNS F T e T

- .

_employees are to travel more than 80 Kmge

By road either at the ead of the journys
full bus fare szgthis jouznay will alsn
xe&mbursedo*"i~ : . . ”Y

time between the point of duty and -

nearest rail head.' SUE -

leave in their case will commence and

terminate on the date the employee rea-
che? the rail head nearest to the place
of @uty at category 'B' & '¢' station.

ii)-the journy t ime should be reagonable
and will be detemmined by the respective

nitse.

4

}cbnﬂd...
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7. House Rent . House Rent Allswance facilities admissible
Al lowance. to the Executive cadre will be admissible t>
| the persodnel of cther cadres also of cory-
esponding iévels"Except in the case of 558 Ba,
personnel and Dy .Comdts/Coy. Condrs/ssstt. ]
Coy.Coudrs of SFF and 2lsc those on depu-
tation in the SFF from the Aray . )
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1 2 3 4

8. cash compensation
for work on

nolidoys

9. govermment
trxansport

10, gecurity allcw-
ance to

Ministefial.
secretarial and

Account s cadregs

cash compensgation for work on holi- :
day as admissible to the staff of :
the executive cadre upto the rank of
Field officers, in the 1B &'k\ﬁ AW, f
will be admissible to personal Assiw ﬂ
stantg, stenographers and other ’
staff of Telecom, ciphar and M.r. |
cadres, who are drawing basic pay of
Rs. 900/~ (Pra;revised) and beiéw

ancCaQe

Govermment transport will be provi-
ded to the gtaff angeged in night
shifts for picking them up and to

Y

D

{

é
are notuant ‘tled to overtime allowﬂ}' !f

E V-

!

M1i€9_ﬁ

@nable them to return to their resi-j
dence. 4/ )

security allowance at the followinq.ﬂ
ﬁateé is sanctioned to the f:‘o].low.in‘cgg'2-"_'J
category of the staff warking in Top |
secret Branches | ‘;L?
-subject to a maximum of 154 in each
crade ;-

pesignat ion n"hmquht LoE Bl
i) L.p.cC. | "~ RS 20/psmﬁ;.«
TI) steno. Gr.III/UDC  Rs. 30/’P‘M*55;
1ii) steno.Gr.II/AssistantRs. 50/'9‘M:”T5f-
iv) section officer/pri- N "ﬁﬁu

vate secretary/sreP.a.Rea. 100/”p M’? o

v) assistant Director/

AX@a orqaniser/ny.

pirector of Accounts-Ru- ?00/ P:M *ﬁ_f
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ANNEXUPEWIT 7 THE CARIN

DATED;

STATE

47¢ARUNACHAL PRADESH

s I
GRURRT
HIMACHAL PRADESH

J & K

MAN IPUR

MEGHALAYA | _—
T

TRIPURA

TTTAR PRADESH

WEST BENGAL

e

L///

BT SECTT« LETTonR NO o

CATEGORY ¢ g LocaTIoNS CATEGORY“C”;

)

BOMDILa o~
TAWANG |
DAPARIDG
ALONG
YINgKIONG
ROBYG
HAULIWNG
MIao
NAMPONG
SEPpPA L7

L

RADHAN PUR

KALPT (REKONG-pRO )

- POOH

. JOWAX

NONGSTOIN

A SHAR
UDAIPUR -
KHOWAY
SONEVMURA
DHARCHU LA}
JOSHIMATH
SUKIAPOKHRY
NAXALBARI

@ o0

:",} i

IOCATI

¢/ Tazo '
KOLORIaNG
- MONIGaong,
MECHUK 3
TUTING
WAKK A
HAWAT
LaDu
LONGDING |,
PANCHAG (7T
Rap)
CHANGLONG
ANINX

]
B

KATA
' KALONG

. NYOMp o
HANLE .
 LEW -

KHALSY
MORCH
CHAKRP. .

" EKXARONG

CHANDEL

-CHURACHAN =

DPUR
MONGHBA
TAMENGLONG
UKHROOL
CHASSAD
KHULLaN

- MUNSYART
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. Zf Annexure- L -
i o év

GOVERNMENT OF INDIA

cAB INET SECRETARIAT!.

BIKANER HOISE ANNEXE

SHAHJTAHAN ROAD ,
NEW DELH;I. a

. NO+a=11016/6/86.p01 dated 28.10.86.

/
subject:® Extension of House npent allowance concession |

to other cadres of ARC at parf with executive

|
cadrese.

references ARC Dtd U.0. Noe ARC/B-I /88/85 dated
13+9.1986.

2o In contimation to this secretariat letter
BC.2~49/11/8/86 «p0I dated 10.5.1986, sanction of the

President is hereby conveyed to the equation of posts

listed at Annexure-*"a* to this order in various cadres of
-1

‘corresponding levels in the A.R.Ce to that of the executive

cadres in the said organisation exclusively for the

purpose of payment of House pent Allowance as admissgible

to the aexecutive cadres

-

‘3. ‘ svhig igsues with the concurrence of the -

pirector (Ip) vide their pye Nos 1799 dated 1.10.1986,

53/ =
{R.KeGanger)

peputy secretary

dasre)
(-

o) S . _
1. shri R.swaminathan,Director ,ARC,New pelhi.
2. shri N.C.Roy choudhury,birector of accounts,
cabineth secrotariat,New nelhhi. ‘
3. shri J.subramaniam,Director (IFJ)Cabinet secre-
tariat,New pelhi.
4. Guard rile.

N contd,. s
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No. Designation and

annexure- 7_ .

VAR I SN

f—/‘///,

pay corresponding pay Bcali)e"\OE other
scale of Executive cadres. -
cadre. .
\,
) 2 3
1. SARQQQ 1q section foiCCt b0650ﬁ1200/-
2. account Officer k.840.1200/m -
3. Private secre- &.775-1200/-
tary - :
4e SIe Palie 95.650-10‘0/—
Se ASBt‘to'Fira b.650-1200/”
| Off icer .
6. AgstteCOmman 5546 501200/~
_dént. ;
7. Asstts. Engineer B5¢6501200/ -
- 8. Agstt.surgeon k506501 200/«
.(citvil JGre1I. '
9, Deputy works B.650.1200/4
supdt e«
10. Asstt- tech. Rie6 50el 200/«
11, Asstt.Aero- £5.650.1200/=-
drome OEficer_.
12. Asstt +MotyOw &0650-1200/.-
logist.
13. Librariane. k06 5021200/ =
2. pield Officer \
50550-25-750=EB~ 1. asaistant { ) 5, 425-800/- N
30-900. a. stenc,Gr.II ks 425-800/-
{Pa) ¢ )
- 3. Accountant k5¢500=900/ =
4. Stiticn RSCSSOQ?SO/QI
Of ficerx.
5, Asstt.Librarian Rse 550900/ =
{ ). '
6. FPOremane. 30550—900/—
T Jt» 'Ibchnical RS¢550_900/-
) ' Officer-Gr.1

8. Jt.stores Officer ke 550900/ -
Grels

cont@e e
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2. 5

9. Technical Assistant Be550.750/ =

10. canmunication Asstte £e550a750/~

11, Professional 0e 5500900/ -
Assistant.

12. Jr. accountsg Officer. ,550-900/-

13. Senior  Medical Asstt. K¢550=900/.

Group *B"® postst Though P.O. i8 a . group *c® post,their
equivalent with F.C. (Group °*c* ) posts is shown as
there is not equivalent post of Asstt./P.A. (stenc-II)/

Asstt. Librarian in Junior exacutive cadre .

3+« peputy riedd
Off icer .

1.

B. ‘25-1 5—530-EB~ steno, Gre=3Il1 Bie 330-56 0/-
1545600206007~ 2, U.D.Ce 4330560/
.3‘ Technical Asstt. koo £25.700/

%% (Library). -
4e¢ OvVEIrgeer. b.42$-‘700/-
S« Teacher 2542900560/ -
6+ Mursing sister ke 455700/ =
7. staff Nurse I 425640/~
8. sr. Radio e 84250640/
9. Labe Technician 54 330.560/=
10. FPharmacish{quali- £4330.560/~

fied). |
11, senitary Inspedtor ke330-560/~
12, Operation Theatre [:4330=560/.

Technician .
13. sr. Lab.Technicial 1.425«700/-
14. Asstte.FPoreman e 425700/~

contde.e
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3.

15,

16.
17,

18,

19,

20.

22.

23,

‘Masscoury
{Phys iothera-

pist« )0
Dietician
Jr.Technical
Crade~II.
JEs=3tOres
ofticer
CGradewIle

P‘O‘I/Supet—
visor .

Head clerk
{accounts)

Pay Accounts
Clerk .

Medical Assig-
tant (pental).

Med ical Acsis-

" tant{General)

24.

5.

26

27.

28,
29,

4.A OF. D.
25¢330=8+370-10.. 1,
400.EB=10.480/~- 2.

3.

Aerxirane Op-

exrator.

Radio Tech.
nizlane.

Radio Ope-
rator .

scientif i¢o
ABstt .

Junlior ACcOs
untant.

LeDeCo

Asstt «station
"Of ficer.

Leading Fire-

e

Boa
Bse

Bse

Kse

B,

Reo

ke

ve

be
ke

=,

Kse

Bse

Bse

Lo

Bie

man/Ma«Te. ?ittet/

Drivexr/Driver

Havilder.

c Om:d (K]

435706/

4252640/
425700/«

425700/ -

4254600/

330560/

425600/«

4254600/«

3802660/
380560/

380560/~

425-700/~

sanift Cbsoxrver Bs.330.560/-

260400/ -

330.480/~
320-400/-



4.
5.
6.

7e

Be
S.

10,

11.
12.

i3.
is.

SeS:PeAs

© B

Fireman/rire oOperator

Lab.assistant
Telephone Operator

Carpenter (air wing)

Carpenter (M.v.)
workshop .
Tailer (air. wing)

{present Incumbent ).
'rgi,ler {Alx wing)
(future Incumbent ).
Driver Operator crane
Pﬁamac ist (unqualified)
ngéhanic

Electrician

B, 260a6+326upB- l.5r.Cestenor

- Bu350/w

operator.
2. Driver
- 3+ Lines sub-Inspector
4. Carpenter (Medical
Undt ).
S5+ Tailor (Medical ynit)
6, Pitter.
7. 8rs+Bxaminer (Tyre)
8.wlcanisor pitter.
9. Blacksmith,Grade~I
10. welder,cGrade-1

l1l.upholster.
12. Meschanic (Turner)
13. Pa'intet.

14, Mistri.

contdese

e 260400/

by 260-400/-

Ke 320«-‘00/’
ke 260400/

ke 320,400/~

k¢ 2602406/ -

B5¢ 330480/
Rie 330.480/

k5o 260400/ w

k¢ 2600350/ =

B50260.350/
RBe225+350/ =

Re260a350/-

85¢260=350/
8502602350/
k¢260e350/~
Ke2602350/w
154260-350/
ke 260u350/w
R562602350/ =

Rie 2602350/ -
ke 260350/

B¢ 260350/~



S

6. rield'Asaistang

" 1) 854225052260-6-290-

EBwb w308/ =
{Matriculate).

i1)ise 210wlém250m B~
54270/~

(Non=Matriculate ).

131 )0 2250522606290~

EBab «308/ -
(Ron Matriculate .

aftzr 15 gmars of
regular sexvice).

5.

(50)

1.

2.
3.
"4,
Se

e

7.

S.
9.

10.

11.

12.
i3.

14.
15.

16.
i7.

is.

19,

20.

21.

Labsattendent
Ayah

Daftry

Peon

sweeper
{safaiwalla).
chouk idex/
Watchintane
Gardener/Mali.

Linemane.

Lab.At tendent/
Bearer.
Carpsater (Air-
wing )

Carpe nlter.: P
grade-XI {M.Ve.
Workshop ).

Head Gardener

02100270/«
kel 96 w232/
8502000250/
K0196-232/=
£50196232/=

el w232/=

Bel96 w232/
1502100270/

25+ 2302270/ =

#02100290/ -

85.210.290/ =

150210270/

Jamadar (sweeper:)ie210~250/~

000K »
P_'ara-ma intens

ance Assistant.
(packer) -

cobbler s

Grass cuttars.

waternman/

Water carrier.

Loader.

Drecs@r.

Ayah (para Medli.

cal staff).

“contBaere

Rse 2104250/ =
Bse 2102290/~

Ko 2100290/ =
B561960232/

2501962232/

‘b.196¢232/4

202102270/ =
856200250/ =



~

% 4

22
23a

24,

25e.

26

27,

28,

29§

31,

6.

Barber

ward Boy/Waiter/
fWabher upe.

Mazdoor/Ant i

Malaria Mazdoor.
phubi

Helper
Cleaner.
:Jx‘_. Blectrician.
;:B'iacksinit h,
drade~11e
velder,Gradas11s
Plant Roan Attén-

dant

‘#ir craft assis.

tants

33. Traffic Hand.

34. Cbsexvatorye

Attendaznt.

s ® % o e

Kse 2000250/ w
Kol 96m232/ =

BSel96e232/w

Roe196 0232/«
6210290/«
Rel96w232/w
502100290/«

2100290/«

E5e 2100290/ = |

Bse 200270/

e 200250/ -

Bse 2102250/«
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!_.;11_«_ b . !‘:: .
oFi % (copy) . _SECRET »
e No. G/SSB/A2/86(1)IV Pt.II

E A ) Directorate General of Security

’ A " Office of the Director,SSB

S ' Block ~V(East), R.K.Puram
S . New Delhi~110066, o

. tl Dated the, 9/8/89,

MEMORANDUM -

v Subject s~ Grant of conoessions to the staff
o of SSB.

N In exercise of the powers vested in -
hin. as Head of Department, in terms of Para 3 of
Cabinet Secretariat letter No. A=27011/4/06-EA, II
dated 18.12.87, the sanction of the Director, SSB
is hereby conveyed to the classification of the
undermentioned stations as Category 'B' stations
for the purpose of grant of various concessions
mefitioned in Annexure I (other than clothing grant)
of the above quoted Cabinet Secretariat order . ;‘ ‘
dated 18.12.87, for a period of three years w.e.f. T
the date of issue of this order. :

S1.No. Name of the station “ ?
L, Gangtok (Sikkim) |
e 2. Alzwal (Mizorem) : I
IR 3, o Imphal (Manipur). 0 5
RS | sd/=
LT K : ‘ ( Gopo VERMA )
5 : Dy. Inspector General (E). »
', | 1. The D.0s UP/NB/NA/AP/Manipur/Shillong/Raj & W
o Gujarat/HP Divisions, e
2, All DIgs TCs. o - b
3. Director of Accounts, New Delhi (5 copies) | ~§}Q."
Y 4, Commandant, CSD & W Bhopal, -
A 5. Commandant, TC Faridabad. - L
B 6. All Branches, SSB Dte. . b
70 OI‘deI" f_ileo
5

" [ i &
A b
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No. 9/3SSB/Aa2/86(1)~IV(Pt)4688 \
Directorate Genecral of Scecurity v
Office of the Director : 35B

-Block No. V(East), R.K.Puram

110066
30/9/92.

New Delhi
PRated the

¢e 03

MEMORANDRUM

Subject 3= Brant of concessions to the staff of SSB
" posted at Imphal,

|

1

- In exercise of the powers vested in him as Head
of Department, in terms of Para 3 of the Cabinet Secretariat
letter No, A~27011/4/86~EA~II dated 18,12.87 and in conti-
nuation of this Directorate Memorandum of even number dt.9.10.
89, the sanction of Director,SSB is hereby conveyed to the
classification of 'Imphal’, Manipur and Nagaland Division as
Category *B' Staticn for the purpose of grant of various
concessions mentioned in Annexure I (other than Clothing

-~ grant) of the above quoted Cabinet Secretariat letter dt.18.

12.87, for a further period of 3 years w.e.f, 9.3.92,

Sd/~ 29/9/92

( B,D. ADHIKARI ) o
ASSISTANT DIRECTOR (EA)

|

Cgpy to ¢

1. The Director of Accounts, Cabinet?Secretariat, R.K.Puram,

New Delhi. | ' .
26 Divisional'0rggnisefa$SB,‘Manipdr?& Nagakand Division,
3. DIG/Kohima, Imphal,’ % | i -
b, DO s -_J&K/HP/UP/R&G/$B/NB/NA/AP/Shi;llong Division. ', o | 3
5, DIG : IC Sarahan/Saiohibafi/ﬁaflo%g/FA Gwaldsm, = | iﬁf
’._69 Apcounts Officérp S$Bo o . ; o v 7
To. Guard file. " '
! ;
| | - |
-
i |
i

AN

. . | E ! oo
. ) - .o o
/L | . ‘ , ' P
[ . Y
. T . .
Lo . o

IVl Publiciry E’)//W’?O | |

pur gnd
Nagalong Diviston

et ey



L ey ANE xURE- 1/ (R)

No, 9/8SB/A2/86(1)~IV(Pt).35569 &
Directorate General of Security,
Office of the Director, S8B,

East Block , V, R.K. Puram,

New Delhi - 110066, :

&

-y

=

Dated, the, 8th Dec, 1997,

R e 2 T T
a

; 0 R D E R

: In continuation of this Directorate Memo _
No. 9/SSB/A2/86(1)~V(Pt) dated, 26,8.92 and No., 9/SSB/
A2/86(1)~IV(Pt) dated, 30.9.92, the sanction of the.

E Director, SSB 1s hereby éccorded to the classification

. et -
[

' of the following stations of Manipur & Nagaland Division, ..
. as Category *‘B' station for the purpose of various S
o BERE cohcessions from the date and period shown against
L H.: ! - 1
A , each in terms of Para-«3 of the Cabinet Secretarjat
e & letter No. A~27011/4/86-EA-IT déted. 18,12.87, ‘
W K ’ P {‘
B Sl. Name of the Station ‘category . Date & .
! Hir ¢ Eg. ' : .E——__erio.do ,“. |“
H c"-“o"'."o"'c"’o"’o"'o"o_o“'o"'o"e“‘a"’u':"."-f"-"c"'.""'-"oﬁw"'o"‘e"'o"'-"‘c"".:.
‘- 1. 1Imphal, M&N Division. 'B'  9.8.85 to 8,8,98. oy
2.  Kohima, M&N Division, ‘B' 26,8.94 to 25,8.98. : .
r e 2 Te ™ T ™o Te T Mo T ™y Te e ™, = ".""n“o"‘a"".“"‘o"‘o""o"."‘--."'o"’.(“"'a
' S¢/- 0&/12/97 .,
~ ( KAREN SINGH ) . ' @ .-
ASSISTANT DIRECTOR (EA) . ¢
Copy to - ' ; g

i
l. The Director of Accounts, Cabinet Secretariat,
R.K. Puram, New Delhi . 1

2. Do, M&N Division, IMPHAL, . |

i 3 ® DIG ] Kol"imao ” ' 1 i ‘,"
E 4. DDs: HP/UP/JsK/R&G/SB/NB/NA/AP/Shillongs . ' .
5. DIGs: TC Haflong/Qarahan/Salonlbarx/Jammu/ -

Kumarsain,

, © AR )
6, Order file, ‘ '

\Rﬁg%ﬁggd o E ; j - 'ﬁ;ﬁg

i
P Section Oﬂuer ; ok
. . -~ Manipur & Nagaland Dive X : o : A
. S.8.B. Imphal. o . o l"‘
. : X t T ‘
. ‘ ' l‘.:{ ,:g
’ | v
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No. 9/SSB/A2/86(1)=~IVPt,75-90 \a
DIRECTORATE GENERAL Ov SECURITY,
OF7ICE OF THE DIRRCTOR : SSBH,
EAST BLOCK, V, R.,K. PURAM,

N=W DELHI <+ 1100660

Dated, the, 12 Jan, 1999,

O R D E R

In continuation of this Directorate Order. of
even number dated, 8th Dec., 1997, the samtion of the
Director, SSB is hereby accorded to the classification
of *"Imphal® M&N Division as Category 'B' mstation for
the purpose of various concession with effect from
9.,8,98 to 8,8. 2001 in terms of Para-3 of the
Cabinet Secretariat, letter No. A-27011/4/86~EA-II -

dated. 18o120879

Com to ¢~

1, Director of Accounts, Cablnet Secretarlat, R. K. Puram.
New Delhi -~ 110066,

2, DOs: M&N/HP/J&K/UP/SB/NB/NA/AP/Shillong/R&G Divn,

sd/~ 11.1.99

( N.C, BHATTACHARJEE ) - .
ASSISTANT DIRECTOR(EA) .

1 \ A

3, DIsGs TC Haflong/Sarahan/Salonibari/Jammuo

4, Accounts Officer, S$SB Directorate, 7

¢ 47‘
\gﬁg/gid
Bectlon Officer.
vanipur & ‘Nagalsnd Dive

S. ,5 B. Imphal.

4
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Lennd At B Al e,

LTS

-

Hon“ble ihri G. L.uangly*ne Meantbexr (A)
.Tﬂﬂon ble Shri DaC.Vcrma, Member (J)

le dri Biuhnu I'rnﬁd‘d- Safikia-

7,category of Senior Field Assistant, This 1u also bﬁlow.p

AR

ﬂNNEYU(f?/E:’—l/:f

¢ CHNTRAL AUMINISTRATIVE TRIBUNAL, CUWM#{:‘-B’-EI‘?;}T

-\.‘,\ L oas

& -

Criginal Application No. 245 of 1993.

b
A

ate of Order s This the l4th Day of June. 9§s.és

TS Uy
TITTYRs

4

Sanitary Inspector, - - g S
".Aviation Reasearch C@ntre,
: Doomdoomas. . | .

2. Sri Dipak Handi,
Radlo Miszrcd,
- ARC, Doomdooma . : .« .

-—

.-
.

:7[-:-13'-“",459”

. Applicanﬁs.'

By MAdvocate S/Shri G. K Bhattacharjya
with C.N.Das .

-« Versus = ' SRS

'10

*
T TERIIT AT IR kAL P

Union of India B ARE I o
représented by Cabinet éecretary. . SRR PR

Department Cabinet Affeirs. : R R
‘New Delhi. , o SRR

2. Directorate General of Seéurity Block
V{Eamt ), R.K. Puram,
New Delh1-110066. . . :
. 3. Director, Aviation Research Centre, o
..  Block-V(East), R.K.Puram, , y
New Delhd. ' , -
4. Deputy Director, . N PEEEE R b 8
' Avistion Research Centre, - ‘ ' I P

Doomdooma « « o o

Eupnxy REfrxacikme,
kxhaxion Rexmnrrmi OZRKIK, \ ' (ot B
Exoraoon i o R EE I | R

By &dvocate Shri S.Ali,Sr.C.G.S.C.

:RéspoqdenLq.fil
X I '

QRRER

£

G.L . SANGLYINE ,MEMBER (A )

A The d&pplicants are employeeslof the Aviation Research
Centre, Doo@doana}(ARC for ahoxt). Applicant No.l is &
Sanitary Inspector a post which is eéuivulent to Depuiy
Field Officer and is below Field officero The]applicant

No.2 i a Racdio Mistri. The post of Mietri falls under the

.5;,—'-7- 2 i
e iendiinietlan

-r
BN

?ield Officer. The Compatent authority oﬁ ARC has Classlfied
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Doom Dooimna a8 a Category B etutigg U th effect Lfrom 22.2.94 T
2, Annexure IV to this O.A., namely NJ;#227Oi;/{/8§f -
EA-II (A) Gated 6.12.1987 conveyed the sanction of the:

Presideet to the grant of additional cencessiOns mentioned

in the Annexure thereto to the various categories eg the

staff of ARC except those on deputation froé thq Eddian | \}
"Alr Force. According to the Annexure Ration éliqwanee at ?;1 :
the rate admissible in the BSF in peace areee is adéissible
unto the rank of F.0 and below in~category B areas Of ARC. 'f'.z
The applicants had requested the authorities concerned to ;
allow them the ®ation Hllowance but this wes decliéed by - f;l
pthe authorities. Hence this Original Application upder.u

Section 19 6f'Administrative Tribunals Ace; 1985 .

3. Mr. G.K.Bhattabharya, learned counsel for the

applicants suliitted that the applicants Sre'cntitlcd to

%

“'the Ration Allowance with effect from 2262019940 This allow-;:;jﬂ
- R ;
ance wWas denied to them beCduqe of _wrong 1nterpretation ’
of the order dated G.1l2-. 1987 by which payment of the ?

i

~

allowance was sanctioned. Relying on the written statement

Mro. S.Ali, Sr. €oG.S.Co, submitted. that the applicants have

made the claim on a wrong Rotion that Government had equatedi? o
various non-executive posts with different executive cadres/H
for all concessions. The fact however remains that,the

Equation of posts vide order No.A-11016/6/86-DOI dated

N a4 e . ampe e mb——— s ..

28.10.1986 (Annexure-III) is for the purpose of House Rent ?%Ti:ﬁ

Allowance only. Further, the eencessipn ofqﬁatiOwAﬁleuance‘

has béen extended to the employeeo o‘ junicr executive
cadro unly upto the rank of £L¢ld oilicur en thc unqlogy
of the Junior Booutive Staff; of R & AW and the applicants'!

who! do not -£all in this category cannot get ‘the benctit of - .|

/

: Ration-ﬁllumﬂace7;qu GchBhattacharya submitted that '{%f

L , .
/‘L:;C ' s . B .. .




43 .4 1\
o 5 it
e ?' this ground token by the respondenty ig not Lpndblu au ‘

'*d~‘ in the casc of Intelligonce Buregu the Ration Allcwanuu‘éo
was allowed to the non-executive staff also and when.bhe
allowance wagp stopped to be paid applications were submitted
before the Central Administrative Tribunal and the bayment of
Ration Allowance was restored. In this connection he has

referred to the orders in the O.A. Oof 163 of 1991 and : FMhi :
‘No.! 199/91 of this Bench. . o SRR

4. We have perused the records and hecard the SNRMKRRX
counsel cof the partices in this 8-A. Letter NO.A-49011/8/ . :f
86-D0.1(B) dated 10.5.1986 shows that the President is

pleased to sanction 8(eight) concessions to the vardous

o Categories cf Staff of ARC. On-e of the con00°sions is

TN House Rent Allowance ang it has been stated that House

\“acht AllowanCc admiscible to thc Lxccutive Cadre will bﬂ

admissible to the personnel of other cadres: also of ccrres- i

¢
» -., b}

. /4CyP°ndin9 levelg. Consequently equation of posts was ordered :iﬁ

T by the order No.A-11016/6/86-p01 dated 28, 10.1986 exclusive—'ff” 3

ly for the purpose of payment of House Rent Allowancc

Under this order the applicantswaﬁ{entitled to draw House

rent allowance. Under letter No.A. 27011/4/86~EA-11(A)
dated 6.12.1987 Additional Concessions were granted and
one of them was Ration AllOWgncc to the various categorics
of the staff of ARC. The claim of tﬁe respondents is that i'
since there is no oquation of posts in res pucL of Ration
Allowance this allowance cannot be granted to‘the appliCants ?-b b
who wexz arc non-executive staff. wWe’ are not. dmpxox'wd hy 4
/ éuch stand ofythc respondents . Uni - n tho case of grantinq

House Rent Allowance for the purpos of granting Ration‘f x

Allowance such equation of posts is pot required'by ;he’

authorising letters. This position. . :lear fran the

3

=R




' /\ 4} o /0 .l-( [} th‘vé U - R __' ‘;;- ‘ : | | T 1 '-‘
. °3;, 9(

N El "Nature of Extent of the Concesslon grante. ﬁeﬁa?ki(;
. No. the con-
cession _
» 2 3 4

S mmm Gw3 WD R CW e amh M) M Bm ETe DR TN WD e WSS men e

l .
f")}€7M15)Ration Allowance Ration allowance upto the rank
r fﬂ.“éj . . ©of FO and below at the follow=-
6

PR ?i N ing rates;- C .

Location Rates 1 :
A
(1)category B As admissible from \
stations time to time in the
Border Security Force
' in peace areas.

i o (B)House Rent House Rent Allow- Separate orde-

" Allowance ance facilities admissible ers will bé

o ‘ - to the Executive Cadre will issued about
be admissible to the perso- corresponding
nnel of other cadres also levels.*®

of correeponding levels.

The respondents cannot bring in what is not there cr what is
not intended Lo be there by the lctgcf NOA 27011/4/86-~EA~IX(A)
dated 6.12.1987 as indicated above.>This letter simply clearly
states thot the allowance is admissible to the various cate-
gories of the staff of ARC by placing a_limit upto the rank

of FO and belows In 0.A.163/91 and 0.A.179/91 of this Bench

} 3}

cn the strength of the reCOmmendatlons of the same one man
s

Committee referred to in this O.A. Ration Allowance was paid

to the non-executive staff of the Inﬁelligence Bureau but

the payment was stopped in 1991. ThisvTribunal in the oxder
dated 17.12.1993 (to which one of us;was parﬁy) after discu-‘
ssion and relying on the ordor dutud 27.9.93 ot the CunLrul
Administrative Tribunal, Chandigarh Bench Circuit atlemmu

L0 Oehalo-381/J1/92 had Lold that Rat 1nu Allowance w.\.:-:: adw { -

ssible to the applicants in those two 0.As. The féctsfin“

those two O.As and of the present O.A. insofar as they relate

&
|
2

2

—\

-
7
“a

contd. Seee
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p————iy

éb Ration #llowance and House Rgnt.mllowance are almost

. identical. The conditions in those two O.As is in respec

of Raticn Allowance that the pe:sonﬁel posted in category

B locations will be entitled to Kation Allowahée at non-
qualifying area rate for BSF. For house rent allowance 1&

is atipuldtcd that House rent allowance would be applicable
to all other cadres of the IB under the same terms applicable

to the executive cadres cf corresponding levels. In view of

the facts mentioned above we hold that Ration Allowadce

is admissible to the applicants in this 0.A. The respondents

are directed to pay Ration Allowance tc the applicants at

the rate applicablce tc them with cefifect from the due date

22.2.1994. 'J.fhuv arrcuar amount shall be padd within 31.10.1996.

_ i g
“<g. The application is allowed. No order as to costs. ;
PR ' ‘ '
) . . ‘ v
v Sa/- v o
! ; MCMBER (A ) - LG
. ' b
S/ - “
MCMoLh (D) Py ‘
' » 25“1/, .
. b
o~ E i (|§
~ ' g i
v cop .
) . o T
. \ / L [,.
/ P /v 7S L
¥
i of i (2, 3
] b AN e 1y ‘ )
‘ P T L L T '.
y :
| / b o I 1 I
’b_" -~ ‘i : I ; : E'. ':‘; ’ i \.
I FQE
v ; . : o A )
i S 3 B S T £ ~ »
: i
i x
i
. ﬂ':
1
1
Sy
N
"/‘

1



R e et e g h e T

Bt el R

MmO

IN THE SUPRIME COURT OF INDIA

CRIMINAL/CIVIL APPELLATE JURIS PICTION

1

248 256

PETITICHN FPOR SPRCIAL LI"AVF‘ T0 APPEAL (cIVIL) NO. 1706 or97 .

(Petition under Article 136 of the coustitution of India

for epecial. Leave to Appeél f£rom the gJgudgement and order

INTERLOCUTORY APPLICATION NO .g.'

(applicat ion for stay aftex not ice)s
|

ynion of India & OrXse
‘ ‘.§
!

ey suSe

sri pishnu prasad c:a:xkia and orso

(FOR FULL CAUSE TITLE PLEASE SEE SCHEDULE! &" X

1
:i
z

ATTACHED HEREWITH)o

16th MARCH, 1998,

e

i
|
h
b

CORMA S

HON® BLE MR J!YSTICb §eCo AGARNaL

-

}

| , - HON® BLE MR JUSTIEF Se SAGHIR mwAn

HON® BLE MR JUSTICE Mo aRINIV&SAN

contQoesee aP/Z

PR pet itionexrs °

|
dageﬁ i4th June; 1996 of the central Administrativ ca ';: ‘;i
,'I‘xibunala Gauhati pench 6f cauhati in oriqinaz_ APQILCation- I
| ~ LS
" oo 245 of 1995} "
: .. :3a
WETH §
7 4,7 U
4, -

.

Py opespdﬁdent‘s.’ ‘

!

!



-

ror the petitioners s Mr. V.V. Vaje, senior advccate

{M/so Ranji Thomes and P. ParmeSWaran,,,l
‘advocates wWith him). ‘

For the Respondent Nos. 1 to 87.

i .
: 890142, 144=170 s Mre Po.Ke Misra, advocate

For Regpondent Nos- 88 and 143 § Mxe. C.S. Srinivasa Rao, |

aAdvorate. '

THE PETITIOY FOR SPECIAL LEAVE TG AFPEAL AND THE

APPLICATION FOR STAY above~ mentioned being called on o

At e o e S
FE TR Gl e e OF o et At

T

k foxr bearing bofore this court on the 16th day of March,

1998: yPON hearing counsel f£or the appearing parties herein

i

THI$ COURT DOTH ORDER that petition for speclal Ileave to W

ez

appeal above-mentioned be and is hereby ‘dismissed and
consequantly this ecurﬁ“a ordex ﬁated ?ist January, 1997

e

made in Int@riocutory application NO. 2 above«mentioned
granting ex-parte stay be and is herxeby vacateds

AND THIS COURT DOTH FURTHER ORDER that this

» "’T“—’—-"""_’ ——

order be punctually observed and carried into execution

by all conce raed .

WITNEQS the ion®ble shri Madan 'Mohan punchhi,
chief justice of India at the supr@me court, nNew Delhi,

dated this, the 16th day of Mhrch.-1998o

sd/- - I e

T T T T T T T e s e
R N A T A

Kl

{R ofl o LAKHMANPAL)

DEPUTY PECISTRARS
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/

Date of deciajon: Thi a the 17¢h day of July 1998

P o

The Hon'bLle Mr Justice D.N. Baruah, V]ce~Chairman

1. Shri Rajen Rajkhowa,
Pharmacjgi, Aviation
r.Rr.uy,, Numal igarn,

2. Shrei Arul Chandra Baruah,

L/A hvintiwn,Rohonrch Centre,

FoROD L, Huma ligarty, Golaghat.
By Advocares M GLk,
Mrou,n. ban,

Regearch Centre,
Golaghat .

c++...Applicants
nhnktnchnryyn nndd

- vVeravs -~

1. The Unjon ofF India,
Cabinet Secretary,
Depavtment of Cabinet AMflajrs, . -
New Delhi.

The Director Gener
New Dellhj.

3. The Director, Aviation ‘
s Block-V (Eagr), |
v A %§% wa Delhi. i

R A The Deput Director

v A ﬂv;;,( . B )4’3%‘.\ I y '

i N .. i

. v, @Aviation Research Centre,

Fepresented by fthe

al of Securijty Block~V(East),

Résearch Centre,

iChoomdooma .

] ey
/

,’ 2 »
.hJ%}dvocate Mr ALK, Choudhury, Mdl., ¢.¢.s.0.
4 /

I\ iy twan b

Nostysez o

e
y

..........

| QR bER

— —

BARUAH.J. (v.c.) o |

. )

A

Tlhe applicants have filed this present

app{icaéion feeking certain diteeﬁiona by this Tribunal

- to the respondentsy .,
2. AL Lthe

relevant time thé‘app;ichnts were working

O An the Aviation Research Centre, Field Reseavch Unit,
- - .

Numaligarh. This Aviation Regearch Centre js

department of the

a

Government of Indija directly undet the

Cabiinet Sacretariag. The grievance of both the

applicantn avre pame.

- Y . vil
‘l - .
?1\\ Yy éz "~ /V N X———‘ . / '
K | /5
Y I rHE CENTRAL ADHINISTRATIVE TRIDUNAL \
S GUWMIATL pEuCH 7.4
P . Original Application No. 89 of 1996




A}

. 3. - The applicants atate that like them there are
other similarly situated employees, as -mentioned 1in

S Anhexure 1, who are also entitled.to the benéfits.
4. By Annexure 111 letter .dated 28.10.1986 the

¢
4

Depuﬁy Sacretary (SR), Govefnment of Indla, Inforasfed the
'Uirector, Aviation Research. Centre -that House Renﬁ
Allowance. aa admissible to the executiQe cadresnwill be
admissible to the personnel bf other cadres also of the.
covreaponding lavels., According to the @pp}icantm they
are poraonnals of other undra& of eovvasponding lovela,

Thevenftor, -ration allowance wan alno given nm  pav

Antiexure 1V letter dated 6.12.1987 iséued by the beputy

! " Secretary, Government bf 1ndia, to Fhe Director,x
ii Aviation Research Centre,. New Delhié ‘OL the bLasls of =
g Annexure JV leﬁter the apﬁlicdnts and;ﬁothor aimilarly
’ ' gzzhatéd peraon; are entitled to ration allowance whicﬁ -
E waa, howavar, denied to them. Hgnce the préaent
| . application. '}
4&6@93§iﬁﬁkﬁa’ ~We have heard Mr G.K. thattacharyya,’biearned
o coui%gl for the applicants and Mr #n.K. Choudhury,
Algeé%%d Addl, C.G.s.cC. Mr.BHuttucharyya submits that the %
i yfél%nt " case i3 squarely covered by this Tribunal's | 'ﬁ
‘ 1frijgaé§ér dated 14.6.1996 passed in ‘brigﬁﬁai application %

. ‘
No.245 of 1995. The learned counsel further submits that

againat the sald judgment Lhe respondents (ih Ehatjcaee)

approachaed the Apex Court by filing Spacial _Legvé

i - Petition "WNo.1706/97 which was dismissed by the Apex

Court by order dated 16.3.)998. Mr A.K. Choudhury also : f

: i
confirmg the sane.

1
| R

PR Y U
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/ N
//" 5. On hearing the learned counsel for the parties
/!' and following the decision of this Tribunal passed in

i//{ , O.A.N0.245 of 1995, 1 d‘ispose of this oapplication

: ’,- —p— YRR o ) =,

; with direction to the respondentsa to pay vration

: .

' allowance with effect from 22.2.1994 and the arrears
must be pald as early as ponsible, at any rvate within a
period of three months from the date of receiplt of this
order.

: b
6. The application 18 nccordingly dlisposed of. No
order as to costa. O o ‘
. ‘N '\ 5 ) /) G . ("!- /\f;ﬁ Ca NZ R A SY
R “f.
(
o~ ':5;‘/ ' ' ., &ertilied 10 b- true Copy
/! ( m ',lﬁ'[f‘ifd "f-’\:.\ﬂ'a‘q '
4 g ,
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o CENTRAL ADMINISTRATIVE TRIBUNAL, QUWAHATI BauCH .I v n \
s ,5 i /
\di, . Original Application No. 103 of 1999. <§E€y
-~ o U ! ;
- Alq_ Date of Order 1 This the 8th Day of Ssptember,iy99. ‘/x>\

7

¥

The Hon !'ble Mr G.L.Sanglyine.deiniatéagive Membar .

Shri N.VBnuqdpalwand 69 others .

All the opplicahts are serving in the
S.8.8.,Itanagar in agunachal pradesh. + o -Applicants.

By Mvocate Siri g.N.Das.

- Versus - } ‘

1. union of Inddia, ' ’ RN l
roprosonted by tho Cublinet Segcretary, ‘

- Depertmant of Cabinet Affairs,
Bikanor House, -

Sahjnhan Road,Now Delhi and 4 othaxs ‘. . . Rempondents.

By AMvocate Srd.B.8.Basumatary,Addl.c.g.8.C

orpER - '

—

Q.L - SANGL YINE , ADMN . MEMBER ’

All these 70 vpplicants in this Original Application

are employaes in the Special Service Bureau (SSp for short),

[ Itanagar, Arunachal pradesh. They were parmftted to pursue
At R A X .

this Original Application Jointly upder Rule 4(5){a) of the o
", T R T

, ' ‘”gzzntral Mminietrative Tribunal (prooedura) Hules 1987.
/ N 1S

R+ . ..
&?fmﬁvau ,,ufw‘_tion allowance was granted. to:the peraonnnl;ofuggg.;an. Lol
% : ! R

&) N H‘.Jqﬁﬁ Field Officera.and. below cerving dn tho looationg. Gite- AR F

g 2R

“in the rank of Fleld Officars and below. Byyorddr 6?toﬁ
8-11.1994 certain atations in Arunachal Pradanh'wér? c1dso4-
ﬁicg as category 'B' and ‘'C' stations for the pﬁrpé%o’of
various conceanionb granted to the employsas. In thb naid

¢ : e 3
ordar ITtanagar was catagoriced as *'B' station and ike - J

catsgorisation weas renewed for a fﬁrther periocd of b years

with effect from 8.11.1998. They &€laim that consequpnt to .

/< +  the catagorisstion of Itanagar station as a *B* station the
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them ration allowance with aeffect from 8.11.1994.

for gettinyg tho ration allowance fréom 8;11.1994e Howaver,
—-c;;’" '

accordiné to them, for some inexplicable reasons the respon;
dents' denied thoe allowance to the apblicants in a most illegal
and arbitrary manner. Consequently they aubmitted rapregan-~
tations praying for.payment o£ th@‘allowance to them. But
there was no response from the respondents. They .submittad
that in the case of employees of the Aviation Resgearch Centre,
Dooindooma the Tribunal directed payment of Ration Allowanéa

in the order dated &§.6.1996 in O.A.NQ°245-6£ 1995, order

‘dated 17.7.1998 in O.A.N0.B9 of 1996 and order dated 21 .4.1999

oy

in 0.A.N0.228 of 1998. The executive cadre of the SSB Itanagar
were also grantod ration allowance . They esubmitted that thoy
are similarly situated with the_gmployeea of theihyﬁaiion
Raesaarch pontra and tho executivu cadré of 8sB, Iténagar and

have pra&ed that the respondents may be &irected tJ allow

2{\ The respondents have contested .the applicatilon and
@

oq nLttad written statement. Hccording to them the‘applbounta
. INE
.1olding non~executive cadre in the SsB, Arunacqal Diviaion

anq the ration allowsnce is- not admissible to thom J The ration !

AR

. alloWanﬁe is admissible only to the. executivg staf oﬂ;tha pOw

LI '_’ <

rank o£ Flield Officer and bslow posted ‘in category|‘8‘ or ’C't'

‘station. They also submitted that the ordara of the Tribunal
'in tho case of Aviation Ressarch Centra canndlibe xtended
to the applicants in this O.A. who were not applicTnte in
those Originnl Applications decided by the Tribuna}. This is

4dlso the view taken by the respondenta :in their'Oféica

Memoraﬁdum dated 19.2.1999, amnexurs=R to the writtan atatemant

3. I have heard learned counsel of both sides. Mr G.N.Das,
' . P

loarnad counsel for tho applicants submitted that according

to the aquation of posts and the orders of the Tribunal:@in

!

-
Eontd.. 3

—————— e nim b e+ Ale UH v o d

+

Y

.tl

t
.1




e

ST O Areprtirim rr it fifnvore=y o f
N

s ‘D NS d&"

respmot of the Aviation Research Centre relijed on by the
appllicants, the applicants are enﬁitled to the rationi
allowancae. HMr B.S.Baswnatary, leaarned Addl.C.Q.5.C foL the
reppondonta did not diepute the contention of Mr Dea.

I have porused the application as wall as the judgnents in-
the 3 original Applications relied on by the learnsd counsel
for the applicants, particularly, jud?qqnt at para 4 of the
ordar dated 14.6.1996 and Judgnment at bara 3 of the order ;
dataed 21.4.1999 in which detail discuesiona snd reasona.‘
Jfor allowing pﬁymont of ration allowance in those oasces

had bsan recorded. I am of the view that the applicants in "
the O.A. prcaohtly undor oonsidoration ara eimilarly situated -
with the applicants in those casas- and the Jjudgmenta in those

o Ao covered the case of the applicants in the prosent O.A.

to the applicants with offact from. the date the allowancae became -

I thexefore, direct the respondente to pay rution ellowance i
admissible to Itanagar on the strength of order dated.8. -11. 1994 i
|

and oubsequent ordars extending psyment of the allowance or
from the date of thair actual posting in Itanagar, whichever

in later. ‘the paymont of tho arroar nmount an ndmiaoib)o ; -~

to onoh appliosnt  ohall ba made by the roeyondana wjthln o

. CoCann b
P0 days from tho datoe of reovipt. off usia efduqe v ' b Q{“
) _ \ N S

Application is disposad of. No ordor ne to coolts.
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Date of decision: This the 12th day of January 2000

The Hon'ble Mr G.L.

s L A - e ™= L T =

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

=

Original Application No.367 of 1999

Shri Manik-Sapkota and 36 others

All the applicants are non-executive
staff serving in the Office of the
Divisiorial Organiser, S.S.B..
Shillong, Meghalaya.

.By
Mr

advocated Mr G.K. Bhattacharyya,
G.N. Das and Mrs N. Devi.

- versus -

The Union of India, represented by
Cabinet Secretary, '
Department of Cabinet Affairs;

New Delhi. \
The Director General of Security.
Block-V (East) R.K. Puram,

New Delhi.

The Director, S.S.B.,

Block-V (Kast) R.K. Puram,

New Delhi.

The Divisiohal Organiser, S.S.B..
Shillong, Meghalaya.

oooooo

|

the

#*G.L. SANGLYINE (ADMINISTRATIVE MEMBER)

Sanglyine, Administrative Member

...Applicants

.. .Respondents .

Advocate Mr B.S. Basumatary, Addl. Cc.G.S.C.

The 37 applicants are permitted to puréue this

application jointly under Rule 4(5)(a) under Central

Administrative Tribunal (Procedure) Rules, 1987.

5

All the applicants are non-executive personnel of

the Special Sexvice Bureau (SSB for short), working under

the Divisional Organiser, SSB,

Shil longf

Meghalaya.

Shillong was declared as a category 'B' station with effect

from 27.4.1992 for the purpose

concessions as mentioned

!

\

of

grant

of

various

in the annexure of the Cabinet

I
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i Secretariat order dated 18.12.1987, Annexure I, and it was

extended from time to time, the latest one being upto
| 26.4.2001. ‘Ration Allowance 1is one’ of the allowances
mentioned in Annexure I of the saié letter No.A.27011/4/86-
EA-II dated 18.12.1987. This Tribunal had issued order
dated 14.6.1996 in O.A.No.245 of 1995 and order dated
17.7.1998 in 0.A.No0.89 of 1996 in‘respect of employees of
Aviation Research Centre. It wés also decided on 8.9.1999
; in 0.A.No.103 of 1999 in the case of the employees of
SSB, Itanagar. In all these orders ration allowance was
allowed.' Relying on these orders of the Tribunal the
applicants submitted representations before the authorities
of the respondents praying for payment of ration éllowance.
The respondents, however, denied the allowance ﬁo the
i applicants on the ground that the ordefs of the Tribunal
1 are applicable only to the applicants in thoégAO.A.s and
} not to the present applicants who were not parties to the

mﬁmM earlier O.A. However, it was also intimated that the matter
g ! :

‘/«{' pr

i

e
/'W s:l \Q@§§ ‘'under = consideration and the decision willﬁ? be
) 3\ oA ' ’

,Q XGO °unlcated The applicants did not wait for the result of
~,‘ 1 N L-;] !,ré

($% i /su decision, if any. They have submitted this O A. In
N /

A%?,ﬁ“mt'fﬁ thid application they have prayed that they be granted the
L g

benefit of ration allowance with effect from the da’ §3&§9W5
which Shillong was categorised has 'B' Sﬁationy namély,
i 27.4.1992. In supp&rt of the claim_they have relied on the
i orders of the Tribunal as mentioned above. The réspondents
| have contested the application and submitted written

statement.

3. I have heard the learned counsel of both sides.
This matter is similar with the case of tﬁe employees of
SSB, Itanagar, namely, Shri N. Venugopal and 69 others -vs-
Union of India and others (O.A.No.{03:of 1999) in which

vide order dated 8.9.1999 this Tribunal- had directed the

respondents........
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respondents to pay ration allowance to those applicants

with effect from the date the allowance became applicable

to Itanagar. In the case of the employees in Itanagar, the

ration allowance was admissible from 8.11.1994 when certain

stations. in Arunachal Pradesh were classified 'as category

'B' and 'C' stations for the purpose of various allowances

and concessions granted to the employees. Now, in the case

presently under consideration, the ration allowance became

admissible to the employees of Shillong with effect from -

27.4.1992, i.e. from the date Shillong was classified as

category ‘'B' station for the pﬁrpose cf- the various

concessions mentioned in the letter dated 18.12.1987.

4, In the light of the above the respondents are

directed to pay the applicants ration .allowance from

JS——

N g I —— e
27.4.1992 onwards within rour monthy from the date of

receipt of this order.

The application is disposed of. No order as to

3
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Sd/MEMBER (ADM)

Certified t6 be true Cepy N
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Yooy, R |1 (w) .
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A mo.9/ssagu2/os(1)-mng ux‘.
O DIRECTORATE GENERAL OF SECURITY,
X Lo OFPICE OF THE DIRECTOR:SSB,

€ ’ - . - .. ,“ - .EAST BLOCK' V. RK pURAHg
i e " NEW DELHI-110066. -
|

".' , ', - "’ :1 ' Dated’ \0‘ Fcbor 2000. . ’ !

] RIS -

f MFMORANDUM

, ;Q;f
Subjectx GRANT OF RATION ALLOWARCE TO THE Non-mmcmvs
Yo fet ¥ PERSONNEL POSTED AT M&N nmsxow.

\ P
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"% Please refer to your lettér No.V/Acctis/
' "5 Ration Anowance/zooo-noza dated .28,1,2000 on
the aubject cited above, ‘:=:::=:$

‘ gQA\y L 2. . # It is intimated that as per oxisting
R T 1nstructions. the non-applicants to CAT casas aro
'~ 5inot entitled t6 get ration allovance on the

ibasis of Judgement of CAT, Gurrahati. Howvever,

“we have’ again taken up the matter with the .

, ~ Cabinet Secretariat for granting ration allowance

! : to non-exacutive parsonnal posted at B & ‘C°® .
~ , ~.- 8tations. The matter 1s being perused vigorously *

_.‘g,lwith the Cabinet Secretariat at this end. The B

Yaactaion of the Cabinst Secretariat, would be ~ Qﬁ%ﬁ
p//intimated when received, - B+
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In the Central Administrative Tribunal 9

Quwahati Bench :3:: Quwahatis

O.A. Nos 133 of 2000.

Shri Ke N Choudhury

Union of India and others.

In the mattexr of ¢

Written Statement submitted by the
Respondents No. 1, 2, 3, 4 and 4«

7

1.’ That with regard to para 1(1), 1(2), 2, 3,
4(1) and 4(2) the respondents beg to offer no comments,’

2 That with regard to para 4(3) the respondents
beg to say that certain concessions to the Staff of SSB¢
 SFF. CIOA and Directorate of Accounts were granted vide
Cabinet Secretariat letter No. A=27011/4/86-EA-II

dated 18.12.87 and the concessions were listed at
Annexure~1l. Some stations were categorised as 'B!

ind 'C' location by the Cabinet Secretariat in the
ﬁnnekure—II to the letter and the Head of the Department
Fas been empowered to declare hardship locations as

category 'B' and 'C' stations.

Q)ntd} X 0‘%-
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3. That with regard to para 4(4) the respondents
beg to say that ration allowance is admissible only to the
executive staff of the rank of field officer and below
:posted in category 'B' and 'C*' station. Hence the person
who are holding noneexecutive caflre in SSB Manipur and
Nagaland Division are not entitled for Ration Allowance

4 as per Cabinet Secretariat letter No. A-27011/4/86-
EA=II dated 18.12.87, ’

4, That with regard to para 4(5) the respondents
beg to say that equation of posts in various cadre of
corresponding level in SSB had been made with field officer

and below for the purpose of House Rent Allowance.

Se That with regard to para 4(6) the respondents
beg to sby that the S$SB Directorate as Head of the Depart-
ment had accorded sanction to the classification of Imphal
Station as Category 'B' location in pursuance of Cabinept
Secretariat order dated 18.12,87 vide SSB Directorate Memo.
Noo 8/SSB/A-2/86(1)-’IV Pt.II dated 9.8,89. And from that
onward staff posted in Imphal are getting various con=

 cessions having been renewed the order from time to time,

(::;::> That with regard to para 4(7) the respondents

beg to say that Ration Allowance w.e.f. 9.8:59 are being

paid to the executive staff of the rank of F.O. A and

below, But the said allowance has not been extended to
A

the non-executive staff since then, even though equation
SRR

%ntd} . 03/"
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of posts in various cadre of corresponding level of none

executive cadre have been fixed vide Cabinet Seceetariat

m——— o - &y

order No. A-11016/6/86-DOI dated 28,1086 o

e
- -
M %; .
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T That with regard to paras 4(8), 4(9), 4(10),
4(11), 4(12) and 4(13) the respondents beg to offer no

comment,

84 That with regard to parag 4(14) the respondents
beg to say that the Central Administrative Tribunal,
Quwahati Bench in one of their earlier judgements, dated
84941599 in the application number 103 of 1999 ordered
that ration allowance should not be paid to those who had
not been applicants of the said cases On the basis of
that judgement ration allowance have not been paid to

these applicants.

9. That with regard to para 5(1) the respondents
beg to say that as per Annexure -I of the Cabinet Secre-
tariat letter dated 18.i2.87, the executive staff of the
rank of field officer and below are entitled for Ration
Allowance w.e.f. 9,8,89 being declared Imphal as 'B!
category étation from that dates Hence question of payment
of Ration Allowance to non-executive staff as per existing

Gvermment order on the subject arises,

10 That with regard to para 5(ii) the respondents

beg to offer no comment.,.

-
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11, That with regard to 5(iii) no comment.
12 That with regard to para § 5(iv) the respondents

beg to say that since no orders from the Government with

‘regard to grant of Ration Allowance to the non-executive

¢ cadre exist, it is not possible to make payment of such

allowance to them.
13. That with regard to para 5(v) and 5(vi) no comment:

The matter has already been taken up with the Cabinet
Secretariat for granting Ration Allowance to the none-executive
personnel posted at 'B! and 'C' stations The matter is being
vigorously persued with the Cabinet Secretariat by the SSB

Directorate. Decision is yet to be received,

I, Shri ?'a'T”DM&CHi)DIG"SSB’ ImpHAL

being authorised do hereby declare that the contents of this

written statement are true to my knowledge and informmation.

And I sign this verification on this € 7% day of
JONE, 2000,

Declarant,

| %/6/2 K .

Di.&x. SsS IMPuak



